
No. 17(15)/2021-PL/NGT 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Policy & Law Section) 

Level-III, Jal Wing, 
Indira ParyavaranBhawan, 

Jor Bagh Road, Aliganj, New Delhi-110 003 
Dated the 5th  October, 2021 

Sub: Selection for appointment of Judicial Members in the National 
Green Tribunal-reg. 

The Government of India enacted the National Green Tribunal (NGT) Act, 
2010 (19 of 2010) for effective and expeditious disposal of cases relating to 
environmental protection and conservation of forests and other natural resources 
including enforcement of any legal right relating to environment and giving relief 
and compensation for damages to persons and property and for matters 
connected therewith or incidental thereto. As per Section 3 of the NGT Act, 2010 
the Central Government established the National Green Tribunal. 

2. The Ministry of Environment, Forest and Climate Change, Government of 
India invites applications for filling up the five (05) vacant posts of Judicial 
Members in the NGT as per the provisions of the NGT Act, 2010; the Tribunals 
Reforms Act, 2021 read with the Tribunal (Conditions of Service) Rules, 2021 
from eligible Indian Citizens. Mere eligibility will not entitle any candidate for being 
short-listed or selected. 

3. The educational qualifications, eligibility and terms and conditions of the 
appointment of a candidate will be governed by the provisions of the Tribunals 
(Conditions of Service) Rules, 2021 and the Tribunals Reforms Act, 2021. The 
NGT Act, 2010 (Rules made thereunder) and the Tribunals Reforms Act, 2021, 
the Tribunal (Conditions of Service) Rules, 2021 are available on the Ministry's 
website: www.moef.gov.in‘  

4. The Tribunal has five places of sitting, namely, New Delhi, Bhopal, 
Chennai, Kolkata and Pune. A Judicial Member, upon selection, may be posted 
at any of these places. 
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5. The Central Government reserves the right to withdraw advertised posts at 
any time without assigning any reason and also reserves the right to increase or 
decrease the number of vacancies as well as fill or not to fill the posts and its 
decision in this regard shall be final. 

6. Eligible and interested persons may submit their applications in the 
prescribed format along with all supporting documents (self-attested) to Director, 
Policy and Law Division, Ministry of Environment, Forest & Climate 
Change, Level-III, Jal Wing, Indira Paryavaran Bhawan, Aliganj, Jor Bagh, 
New Delhi - 110003 on or before 26.10.2021 (05:00 PM) and by email at 
policyandlaw-mef@gov.in. 

7. Applications which are incomplete or not in the prescribed format or not 
accompanied by the supporting documents, as mentioned above, shall not be 
entertained and would be liable to be summarily rejected by the Competent 
Authority. 

8. No TA/DA will be admissible to the candidates to be called for interview/ 
interaction. The candidates are required to make their own arrangements. 

9. Advertisement and prescribed application form can also be downloaded 
from Ministry's website: www.moef.gov.in. 

rCnr-nt 	nA  0 510) 

(Ashok Kumar Pateshwary) 
Director (Policy and Law) 

Tel No. 011-24695290 
Email : ak.pateshwary@gov.in  



i. 	Residential: 

State 	  
PIN Code: 	  

Telephone /Mobile No. 	 

Email ID: 	  

ii. 	Office Particulars (If applicable): 

State. 	  
PIN Code: 	  

Telephone /Mobile No. 	 

Email ID: 	  

APPLICATION FORM FOR THE POST OF JUDICIAL MEMBER 

OF THE NATIONAL GREEN TRIBUNAL (NGT) 

1.  Name of the post applied for: 
Affix recent passport 

size photograph 

2.  Full Name (in Block Letters): 	  (Please put Signature in 
the box below) 

3.  Father's Name: 	  

4.  Date of Birth: (DD/NIIIVI/YYYY) 	/ 	/  

5.  Age as on 26.10.2021: 	Years 	Months 

6.  Date of retirement under CentrallState Government: 

(DD/MM/YYYY) 	  

7.  Address: 

8. 	Category (SC/ST/OBC/General): 

9. 	(a) Present post held: 

(b) Date since held: 
(c) Whether cadre post or on deputation: 

10. 	Eligibility Criteria and experience (Candidates should fill up Annexure —1) 

11. 	(a) 	Whether any punishment awarded to the applicant during the last 10 years (YIN) 

If Yes, the details thereof: 

(b) 	Whether any action or inquiry is pending against the applicant (YIN) 
If yes, the details thereof: 

(Name and Signature of the applicant) 

	

Place 	- 

	

Date: 		  



ANNEXURE — I 
1. 	Eligibility Criteria for Judicial Members: 

Academic Qualifications: 

(Starting from highest degree obtained since Graduation) 

Name 	of 	the 

University/Equivalent 

Institution 

Degree Year 	of 

passing 

% 	of 	Marks 

Obtained 

Subjects Specialization 

ii. 	Nature and duration of experience relevant for the advertised post and job 
description: 

Particulars Length of Service 
Whether Eligible 

(Y/N) From To 

Judge 	of the High Court with 	place of 

posting 

District Judge and Additional District Judge 

for a period of 10 years with place of posting 

Experience 	in 	adjudicating 

Environment/Forest Matters 

Advocates 	practicing for a period of 	10 

years 	with 	substantial 	experience 	in 

litigation in matters relating to environment 

and forest in NOT, High Court or Supreme 

Court 
1 



Additional information the candidate may furnish with regard to: 

(a) Experience in Environment/ Forest Matters; 

(b) Research publications and reports and special projects: 

(c) Award / Scholarship / Official Appreciation: 

(d) Affiliation with the professional bodies / institutions /societies and any other information. 

(Note: Documents/certificates etc. submitted in support shall be Self Attested by the candidate) 

DECLARATION 

I certify that the foregoing details furnished by me are true and I am eligible for the 
post. 

I further submit my willingness that I will join the post, if selected. In case, I do not 
join within 30 days of the offer of appointment or submit my willingness, I may be debarred 
for a period of three years from appointment in all Autonomous Bodies/Statutory bodies/ 
Regulatory Bodies of the Government. I will, before entering upon the office, declare my 
assets, and my liabilities and financial and other interests, in accordance with Rule 15 of the 
Tribunal (Condition of Service) Rules, 2021. 

(Name and Signature of the applicant) 

Date: 	  



(To be filled by the Court/Tribunal/Ministry/Department/Organisation concerned for 
serving applicants) 

It is certified that the particulars furnished above have been scrutinized and found to be 

correct as per official records. 

Signature & Designation of 

the competent Forwarding Authority 

with Telephone No. & Office Seal. 

********* 







































Tfa*?t Ho -ilo 1^-33004/99 REGD.NO.D.L-33004/99 

(Lhe (Baxette of <3ndia 
EXTRAORDINARY 

«rr»T n—^^T 3—3T-T3nri (i) 
PART n-^Section 3—Sub-section (i) 

yifaeRTC % U«hllVM 
PUBLISHED BY AUTHORITY 

tf, 643] 
No. 6431 

^ l ^ f r . ^ i m T , - ^ ^ 26, 2010/3IW^T 5, 1932 ~ 

NEW DELHI, FRIDAY, NOVEMBER 26,2010/AGRAHAYANA 5,1932 

^ f t c # , 26 ̂ rar^:, 2010 

W.W.ft. 927(3T).—^#T WFR, TT<£fr SRI 3*faWT 

srfappPT, 2010 (2010 ^T19) ^ «IRf 35 ̂ ft̂ T-URT (2) 

&&(&( 1 

1. •Ff^rRT'TmaJftTTnfT,—(i)^r1^Nf ^ T ^ R T 
TFT TP$*I ?ft<T 3lftPFTT (^#T^ 3?R fa#^ W t f ^ t 

^ ^ f a ^ T T s n 7 t f 4 * ^ ^ 3 r f s F T r ) f w T , 20iot i 

(2) ^ tWT TT3R̂  "tf y*|!fH ^ t <1RR3 ^ TPfxI 

2, MR^mili-—(1) FT fapfr ^ ^ ^> ^ ^ 
SF^Zfl S^f^cT T ^ > , — 

2010 (2010^119) s r f ^ l t ; 

(^) " s i r a ^ s i f a f ^ ^ ^ s i f a f c r t ; 

(2) ^ ^ ' s f R ^ ' ^ ^ T ^ f ^ ' ^ W ^ s f a 
iift̂ nPra ̂ ref t % ^ srfaPnm 3* *rf^#m t , •*& w$ *f t 

3TEZIPT 2 

^RFt ^ f a *R=FK SRT ^FT *[fafr ^ft Py*lR?l ^ f=HJ^ 

I^TJ; W$ f ^ f rHHfdflsW # t 3 f«^ :— 

C"T) Ttfa*f, "TqfWT sfk *R M * ^ , — W T j 

*JRcf TR5^ 

•Hf^I ĉ  3PIR R̂ * N t «lcff IRT ^ '. 

TR^ -^ i ^ «#ra f̂t wm -^ ^^TRft ft^nlf ^T 
Tjf^ft tWFff iq? P<wRKll<rl4r ^' &m t , IT f̂t ^Wt 1?ff 

T£ sum ^R fH^f i t f fe^ :3W?TI " ^ crar % w t¥#ra 

^ T T ^ ^ ^ ^ R ^ ^ r i i 

tf^FPiJT.—( 1) ̂ ^ T ;ff^iR ̂ UfaS TRPlf 4? M l ^R^f 

4568 GI/2010 (1) 
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nd fnyr=w ^ t ^ j ; 3*rcg?r w t e ^m ^ ii^if?ra •%# 
f^TFR ^ *n»w ^ tiro 5 <£ 3T«ft̂ r P*iP#*e S^JITT T ^ 

(2) 3TS93T *IT ̂ R "Sftft *FT ̂  W T T?^T *1T 

(3 ) *T8flft«# mfoiW ( 1 ) T̂ TtfWT ( 2 ) ^ 

(4) <$n4H Tifam, sFnMf^ *»H«fl4i'**tl w r *n? 

q^fcR %TT w t "yr£ w arfsrfwr c$t «rnr 5 *f 

(5) ^ *fci\m SfKjflpqif *Ft ÊRR *rf*IR t m e 

6, R)tfl<4 OTT 33W f^cl ^ ylNUH,—TTc^fT^jfor, 

foster "JJI SRT %w ^?t 11 ftR# ^«nfF# a^r^f 'qr ^ I IRH 

W T ^ W w i**Fr ̂  ^ r ^' B ^ ^r^rf w. Trf^t "srrre 

3IWI1I 3 

3TSZT$T, ,-mfa* irg^aff aftr fafl'M w * f f ^ *taR aft? 

*T% (TOT ^ T - ? l f 

7. ^ T a k «r%.—(i) O ) arsqrcj f^ f t ^nf^r 

(T3) ^ I P A I * TKFT W ^ "TT^T^ 3tR 3TR Trff ^T 

(TT) Rv\<^ *RF l ft># "RlftW %^T 3 ^ ^ <T?ff ̂ T 

J^=% TtfK ^ailRJMlRl, 3T55TO "̂ T %f f t f̂T̂ PT ^ " ^ T ^f 

f ^ t i %qr ffqi ^ o^f^r ̂  ^?pr w<f ̂  T?T f fft ^ 

T f ^ ^ ? 3?R % ^»1Tft«lfcf, a^TO -qj f^cft ^ F T %^T 

(2) fH (̂<W ^ T J ^ ^ T % U(d(H^(eW,—^iI^^Tt^T 

1TWR *H f%Ht TF̂ T ̂ TOiH ^ 3T*TR -^RcT % ^ cTl ^ M 

•?T^T ^ ^ T 3 H^*ki f ^T I '3TRIT t , ^pCTW ^f ' 3 ^ 1 ^ T 

^ q r r ^ t ^ a f t 3 R ^ p t ^ ^ F i , E f ^ % i ] ^ w s ( ^ ) ^ 

i M ^ (i) ^ 3T#=cnf?r enwfa^ ^ T qrft wsjft i 

8. ̂ €t.—(i) ^ ^qfer, sTfeRRTir̂ f wv^r, ^nf^r 

( i ) ^T^Ttrfe'JH'jf tc! * < r f e < M $ 1 ^ 4-(6 R ^ 

( i i ) ^ T ^ T R ^ ^ T j f e l ^ ^ t « ) | 5 ( c 1 Rir=h^l Hm»JI4il 

TR 'qi R # ^F f ^ fa^ ^ f f ^ t ^Jt ^T ^ 3T̂ f 

3TT̂  ^ ^ R g ^ l ?RT; 

(iii) 3?*f % R ^ s t , ^ « n f F ^ ajsrerqr'-^lft* ^^w 

sntnrf ^ # ^ t â R ̂ r ^ ^rra Tr̂ nr r^fe^i 

(iv) ^ wtf*T "4' •3;(f»^cra tj^r "?ft aroft f^rf ^ 

( 2 ) "3ft, ^mftsrf?! 3?STO -iTT ^ff -4lf̂ «+, ig^zi ZJJ 

^ f^TfW "?KFT 3rf^FFT 3 « m t ̂ F M ^ WFT ^ 

3T«ret 'H ^ti ^ f * ! * '?^FT "^ ̂  t ^ W ? WFT a M ^ M 

^ ^ *hn ^ W4Ji<r4 ^ R Tfra ^T^ ^T f ^ R ?RI t ¥ ^ 

( 4 ) ^«flft«Tm, 3T^mt *TT ^ -MlP^* ^ F T "̂T ^ 

^#t" ^ f ''R H$'ti$ *TtTT TITO ^>T^ 3TT ^*<K •#! ! ̂  RT 

sTfacRTJT if T&£ ?RT ^ cTFT ^R^ ^ft 7TRR3 ̂ FTl "^pT MT I 

«4lp4* ^KFT 'n ftvSft P«l̂ t|y ^ F T ^ft l ^ t t f ^ ^ ^ 

9. ^ r r JM<in i n f̂*n»y "Prffer.—( I ) ^ J^< IM 
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^#RF ?Km T̂ ttm w r ^ ^ ^ ^ WT $ <ft 
srfsRFCT ̂ ' *Ft "Ĥ  # f l ^ t TJHT, "TO ^ T ^ , Pdttl+I ̂ 5 t> 
f m f ^ STJJSTR # «TR *neft ^ ? H ^ %^ ^ft «iiiyfi 3TR ^s 

^TOKW^Tf^Tl¥V(^N"^T)tWT, 1950 ̂  ^T^Tf ?RT 

(2) 3T=q ̂ itft T̂PTeff 3, W*T 3UKl4) r̂f̂ ^T t¥^T 

(sjRtO t w i , 1962 ^ ^ w r f 5RT ^Tfcrar SFTT i 

(3) 3if«rarOT•%^cniifo\^%TJ;aiR(R<w ^?FTsfrc 

<1<KR 3FJ^q T̂Ff "Ft7!! I 

IO. -sgrrar «nir,—(l) ST^W, WRRRU I m ^ ~$ 

^krr (f^ra^ 3Rnfa ar fwrn 3' w n r TT^T ^ ^ 
^ fa^ ^ *TR *n# "̂ rar *rt t ) y? f Tnwff afa ^ f ^ f 

(2) '=Trfw w 2 ! , TOHUKUI ^ ^tt ̂  ^RR (f^ra^ 

^raW^ wwz FR ^ SPH ĵ? w ^ ^ fcnj; ^ff *IR 

(3) fsfr® W I , TaiRM^T "^ ^ ^ ^RR (fsRT^ 

sfcffa 3Tf«RiTnt ^' ^ ^ R W^T W~f T̂ •3lftRiT,JT f̂ 3TR^ 

ehHhPv WWZ iti ^ aT^ ̂  "TR ^fR ̂  iH^ ^ ^R 

^il l ^ R ¥hl ̂  % ^ f a W W ^ ^ J ? ' ^ ' ^ T ^ fe# 

3t«lR3R^qt I 

3{R ̂  r^Vll?! "%%& 1 ^ "lirar PWNd ̂ il "TOt V. ~W: 3?R 

4H<+K ̂  T R ^ ^ % T̂ T^R ̂  "?f^ ' ^ ' 3lftR>Rt "^ t^R 

12. ^m ^jfw.—3T«!TO) ^Flf "^rf^F W * 3̂ R ^ 

T ^ R r+<Wt ff^ ĴT "^m ' ^ ^T fa"*FI #IT ; 

•qrj i f^ ^ ftc# 3 TWWW l̂ T ft^RT TSJR ^ %^ 

Tra^ifw ^ t ^ n :5nwri cft^F w r T+tNi T^^ftTC, 
•̂ ra ^ ^ R I i 

13. Tan̂ r •gf^sTT,—w^m, ^ i ^ n f w ^ w 3frt 
fg#t?r ^ i ^ q , TTRRft̂ r â R frsft ii^sprf ^ f^R n̂=nr ^FR^ ^ 

^ -t||R<<h '?RFT 3̂ C ^ ftT^ W ^ , # W f t ^IR«T 

im •&&* fw?, 1954 ̂ ' -q*n-^rr*m Rr+cHl^ ^ R R «k 

^Wdid ^ ^rar^f* ^ r I ^ R ?kr S|R ^ ^pf f ^', nf f 

^#RT Tf^T «fR ̂  fMtW ^ ^ » , ^?fNT ̂ T (P^Rhr̂ fr*! 
Mffemf) tw r , i944^'5^-^sfPiRrgft^fr3ffw7T?^R#iT i 

15. t #H#T ^ f ^ T , yiW*!^ ^3^f 3^T TTWTJT 

TJT̂ .—3TSTO 3?R ^ f "MlRj* ̂ W 3fR ^ favH*] "H^Fl; 

^ ^ T "W3»R ̂  -OT^T "^R "q^ W l WJ?' ^ ' 3Tfl[^Rt ^ 

1958 "=n T5^ -^Nld^l '^TFPihl ( ^T Tflcf) 3rf«lfWT, 1954 

T? cT«1T 3S^ 3T#T ^Rl^ ̂  fWlif 4 3frlf§re T̂T-?T?P 3^ 

17. ft<wY^ftlfaH^%'Wi"3Fri^RT.—<&*$v W*K 

3*R«if ̂  'ftTfsTfT ^R% ^ t ?lf^T fWt I 

18. WjfyK*! VlRW^I*.—^raif^tW, W*W ?ti fWT̂ ft 

^ P T *ft ^ T ^ t*ra«R 3^R ?raf ^ # ^ ^ r TTTOT, 

fell W I , 3f«R^T IRT ^ # q TR^R ̂  <SŴ  ftPH^il ^ 

t?rn HKVT^IT^iHi.'ii I 

34bt||<4 4 

t m n o ^ r -^-ym (4) »k Ĥ -STRT (5) ^ 
3Wft 3rf*raiTUT^ 3TST^ 3WraT % # ^iHWi 

19. ^rW'H'Rja^ f *^ i ^ H I , — ^ t ^ ^R^K r̂ Ra?i 

tWRrT TIM I R W: mi 10 ^ "3̂ -*TTO (4) ^T ^T-qRI (5 ) 

20. (Vl«w«d7 3> 3T^TJT ̂  1 ^ yftfd.—(1) ^ 
^ w r ^ ^ f % # ^ # ^ ^ ^ ^ f t ^ r ^ ^ ^ ^ ^ ^ T ^ r a ? i 

% # f¥?^?T 3TRR ^1 STpq^rT ̂  ^ ^ t f RiPsId Pifl+Wfl 

(2) "qt̂ , TTRPTO TRtBJT % ^StT TR^R a r f ^^T <£T 

3 T ^ R ^7^ ^ f ^ T^T ^ w J I N M + m$<S\ t , i\ ^ 
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VM, # ftlWd "4* WW, ^ 3?RNr 5̂T ai^^I =̂R% ^ 
f^ fac#TRM arflwiftqf 3 ftsm ^ft, «̂rf̂  :— 

(i) "tfftifeemf̂  —sim 
( i i ) # ^ T ^NK U I 3^k ^R 4̂ lcr1«4 —W&Q 

(i i i) ^if^^, 1̂ f%T ^T4t^*TFT, 

3JR ÎRT H^ld^ —-W^ 

(3) ^f*m 3 T ^ i I ^ s m t FTO ^5t T$t Tlfe^I 3fk 

arfttrdfeta favrr STTTT ̂  "^ft wg # n s r a wwr T ĴJT 

^ W *ft t , # 4-o4r\H 'HmMM ^ fa# •=3R?I#ft ?RT ^ 

faq*Tf ^ 3T#T ^T W 5S^ t I 

(4) ^ft% aret f w ^ * M ? N ^ ^ <ra argfW ^ 
*IRR t̂t <Î MRI SRT wf^iPra i^H^y ^ ^ ir^ifir ^r) 
^RgcT^ft i 

2i. aim "3*% in?iT '^iniTsftw.—(l) ift «fnRi ^ 
fa<37ff "5P<T ^ m TT̂ tfiT ^ "^ TFT t fa> 3T«W TI f^flt 
^ # f t i TP̂ FT ^ faRfr fa?TW WW ~$ ̂ T f̂FC T̂ 3RTT*fcTT it 

faRft sr^iT^nn ̂  ^rcn ^t "̂ ira ^ r ^ f̂a?F£Rr srraR t 

•̂p̂ cm -M\MMH ^faRft Ararat?! ĴT HIKPIR^ ^ ^r 

spKte^^f^, fa*hff3R*TT i 

(2) <i^Ri, 3TT^T SRT, *rro ^ *R£i ^ I^HR SRT 

wg ^ ^ 3rq^B ^ fans HWRRV t^w *nm<M $ 

(3) 3^m(2)^^^ftv^^nqr^^fa3facT 
gft IĴ TT -?MEjcr w r ~zfi ̂ t *!RRfl i 

(4) m-s^Rl, ̂ TPTT*ft?T P̂T rHHPdHsld ̂  Ufa STCTfatT 

^tnr— 

(i) *MVcT ̂ F f ^ fa^5 3?lM¥f ^ ' , 3T^Kl4U|T 

(ii) ^ l f ^ F ? f ^ , ^ « R ^ ^ ¥ f ; 3 ^ 

(iii) W3 ii ^Plcf dlR*** ^n#5T I 

(5) "̂ rrfWT (2) ^ 3?#T Pi '̂W -m*4l!fttl ^ WW 

T R ^ ^ T̂T ^ ^ - w sram "ST̂PT f% î w^n i 

(7) Wt ^ srf^^R ft^T M̂T t far tfsjftm ^ ^ q 

(8) Nl^^il ^ ^1 ^ ^ T ^ %ft fqfeTc#q f̂t̂ lT 

swi -qf ĵ«R ^ ^ Treg?r ^ m far â TTMrrr i^\ t f̂t % 

W T Ĵt ̂  "^ ^ T ^ "^ ftr^ 3T̂ JN ^Rrat 11 

(9 ) 7 ^ ^ ^ ^ ^ f^fa^^ • ^ ^ , ^ fafan^I ^ 

t ^ ) ^ ^ ^ , ^ f ^ ^ ^ ^ i ^ n i , ^ f a ^ ( 4 ) ^ 
^ s (i) if R R« 3#Trf 3 mftm ^r ^ T T «(R %ft T̂TT ̂ f 

^gfa^RT SI^R-si^H farqT ̂mjTiT i 

(i I ) -e&fa *R*FR 7P T^Ff ^ fa^ •rnrrcn ^ ^ 

(12) wi *$&* f̂f̂ R ^ ^Frohr ^ m§ 3iw 

^sfftra ^ F I Ĵt Ht a M sro ^ "^ faT# srfira^n ?RT 
arm *nrrar srcga ^vrt *FI 3^TT^^n37ft i 

22. f^wfrT 'srNr (-MifsyKTl* ̂ >r ?iPM< *"<HI ?WT 

<^dr^^ ^?r <*>ini) 3rfefa?m, 1972 ^rr ^ Pw*ilf f̂e 
3Rft?T ^ '5tf»flf cfit t'lPT^'^n',—fawffa # ^ (̂ lP?iFTf ^it 

^ R ^ H I afR <WÎ «I ?̂T ̂ TTTT) ^ifqfajR, 1972 (1972 

ĴT 18 ) ^ T T O ^ iWff ^ 3T#=f ^it ^ T̂Rf T̂t ^f t 

•SRSR ^R^FR> ^ ^ fa«JRfN W^f ^ f̂a*q f̂ ^ ^ t I 

23. •^lyiylVI ^ VlfeM^f.—^M^f^T, ftrf^rf Ufâ T 

Tffltn, 1908 (1908 T*»! 5) 3 3rf̂ Ff«̂ cl yfcm ^ *HN£<t* l^f 

^TI ? t ^ ^ •̂HRi'+i "̂TTiT ̂  RĤ l'cil ^ Hl'kl^lil ^FTT 3fR ^ 

ami ^ ' ^ t f̂arqT, fara^ #RfcT 3m\ w$ ^ ISM ^ n 
WW 1 W ^HT ^t t , fafaqftm ?&$ f̂f ?Tfa<T #f t I 

24. ^tfach l ^ F J ĴT •pTrfsR.—TT^lfa, fWT 6 ^' 

sraf^s fartft ̂ r ^ " ^ i ^ ^ 3?R -3̂ r faw ̂  arpr ̂ ft 
^ ^T# fa?# F̂TfaTf TR W(d4yH Tf«m ^ fa% 3IRW 

^ • ^ R k m ^ ^ p r - c f ^ ^ ^ srfM^FT^^g -MIPJ* «^^ 

^Jt t^ffeT F̂R W&r\\ •pjR^' fa^S <1-Hd4 ^)i|ld^ ~&\ fa^?l 

famTTFIT'l I 

25. "faaff «TrTT.—PHH«(HI#T faRft T^FT ^Tt faqfF 

« ^ ^T W l 'TOf m ^ R ^ ^f^ ^ t d^^-U W ^ f w t afk 

sn^ff «£ 3^HR P̂PH'MPMd FRIT I 

26. ĵrf̂ T f^M.—=qFn«lt?T, SF^rrr ^T ^MlPm ^ 
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(^Ray.'PwT 6) 

^T 3P5T f?W eft 3 ? ^ 

4" TPSffa •?% a#RRT 

cTRte : 

(-3T«2T8irMlftl*/l*NltW ^ S T 3iT TFf) 

[tm. u 17( l )/20io-it.^r. ] 

MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 26lh November, 2010 

G.S.R. 927(E).—In exercise of the powers conferred 
by clauses (e), (r) and (g) of (2) of Section35 of the National 
Green Tribunal Act, 2010 (19 of 2010), the Central 
Government hereby makes the following rules, namely:— 

CHAPTERI 

PRELIMINARY 

1. Short title and commencement—(1) Theserules 
may be called the National Green Tribunal (Manner of 
Appointment of Judicial and Expert Members, Salaries, 
Allowances and otherTerms and Conditions of Serviceof 
Chairperson and other Members and Procedure for Inquiry) 
Rules, 2010. 

(2) These rules shall come into force on the date 
of their publication in the Official Gazette. 

2. Definitions.—(1) In these rules, unless the context 
otherwise requires,— 

(a) "Act" means the National Green Tribunal 
Act, 2010 (19 of 2010); 

(b) "Section" means a Section of the Act; 

(c) 'Tribunal" means the National Green Tribunal 
established under Section 3 of the Act. 

(2) The words and expression used and not defined 
in these rules, but defined in the Act shall have the same 
meanings respectively assigned to them in the Act. 

CHAPTER n 
MANNER OF APPOINTMENT OF JUDICIAL 

MEMBERS AND EXPERT MEMBERS 
3, Selection Committee,—The Judicial Members 

and Expert Members of the Tribunal shall be appointed by 
the Central Government on the recommendation of a 
Selection Committee comprising of the following, namely;— 

(a) Sitting Judge of the Supreme Chairperson; 
Court to be nominated by the 
Chief Justice of India in consul­
tation with the Minister of Law 
and Justice 

(b) Chairperson of the Tribunal Member; 

(c) Secretary to the Government Member; 
of India in the Ministry of 
Environment and Forests 

(d) Director, Indian Institute Member; 
of Technology, Kanpur 

(e) Director, Indian Institute of Member; 
Management, Ahmadabad 

(f) President, Centre for Policy 
Research, New Delhi Member. 

4, Method of recruitment.—The method of 
recruitment of the Expert Member shall be by direct 
recruitment on Contract basis: 

Provided that any person in the service in the 
Government or Autonomous bodies or Statutory bodies 
or Universities may opt for appointment either by direct 
recruitment or on deputation basis : 

Provided further that no person shall be appointed 
on deputation, unless he holds an analogous posts on 
regular basis or a post which is one level below that of 
analogous post. 

5, Procedure for inviting and processing of 
applications.—(I) The Central Government shall invite 
application for the appointment of Judicial Members and 
Expert Members from the persons having qualifications 
specified under Section 5 through an advertisement 
published on all India basis: 

(2) The Chairperson or a Member of the Selection 
Committee may nominate an eligible candidate of national 
or international repute to the Central Government. 

(3) The applications or nominations received under 
sub-rule (1) or sub-rule (2), as the case may be, shall be 
screened and shortlisted, if necessary, by the Central 
Government. 

(4) The Screening Committee while screening the 
applications shall ensure that the persons shortlisted for 
interview possess higher qualifications and experience as 
specified under Section 5 of the Act, 

(5) The shortlisted candidates shall be called to 
appear before the Selection Committee for interview. 
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6. Declaration of financial or other interest.—Even,' 
person, on his appointment as the Chairperson or the 
Judicial Member or the Expert Member, as the case may be, 
shall give a declaration in Form appended to these rules, to 
the satisfaction of the Central Government, that he does 
not have any such financial or other interests as is likely to 
affect prejudicially his functions as such Chairperson 
or the Judicial Member or the Expert Member, as the case 
may be. 

CHAPTER IE 
SALARIES, ALLOWANCES AND CONDITIONS 

OFSERVICE OFCHAIRPERSON, JUDICIAL 
MEMBERS AND EXPERT MEMBERS 

7. Salary and allowances.—(1) (a) The Chairperson 
shall be entitled to a xsmsMy salary and to such allowances 
as are admissible to a sitting judge t)f the Supreme Court; 

(b) the Judicial Member shall be entitled to a 
monthly salary and to such allowances as are 
admissible to a sitting judge of a High Court; 
and 

(c) the Expert Member shall be entitled to a 
monthly salary and to such allowances as are 
admissible to a Secretary to the Government 
of India: 

Provided that in case a person appointed as 
the Chairperson or a Member, as the case may 
be, is in receipt of any pension, the pay of 
such person shall be reduced by the gross 
amount of pension drawn by him: 

Provided further that the Chairperson or a 
Member, as the case may be, shall be entitled 
to draw allowances on the original basic pay 
before such fixation of pay. 

(2) Deputation from parent service on 
appointment— An Expert Member who on the date of his 
appointment to the Tribunal, was in service under the 
Central Government or a State Government, can opt for 
appointment either by direct recruitment or on deputation 
basis and in the case of a sitting Judge of the Supreme 
Court or a High Court who is appointed as the Chairperson 
or the Judicial Member, as the case may be, his service in 
the Tribunal shall be treated as actual service within the 
meaning of sub-clause (i) of clause(b) of paragraph 11 of 
Part D of the Second Schedule to the Constitution. 

8. Leave.— (1) A person, on appointment in the 
Tribunal as a Chairperson, a Judicial Member and an Expert 
Member shall be entitled to leave as follows: 

(i) earned leave at the rate of fifteen days for every 
completed calendar year of service; 

(ii) half pay leave on medical certificate or on 
private affairs at the rate of twenty days in 
respect of each completed year of service and 
the leave salary for half pay leave shall be 
equivalent to half of the leave salary admissible 
during the earned leave; 

(ii) leave on half pay can be commuted to full pay 
leave at the discretion of the Chairperson or 
Judicial Member or Expert Member, as the case 
may be, provided it is taken on medical 
grounds and is supported by a medical 
certificate from the competent medical 
authority; 

(iv) extraordinary leave without pay and 
allowances upto a maximum period of one 
hundred eighty days in one term of office. 

(2) If the Chairperson or a Judicial Member or an 
ExpertMember, as the case may be, is unable to enjoy full 
vacation on account of his occupation with the Tribunal, 
he stall be entitled to add the unenjoyed period of vacation 
to the leave account. 

Explanation—For the purpose of this sub-rule 
"vacatiBfi" means vacation of thirty days in each calendar 
year observed by the Tribunal. 

(3) On the expiry of the term of his office in the 
Tribunal, theChairperson or a Judicial Member or an Expert 
Member, as the case may be, shall be entitled to receive 
cash equivalent of leave salary in respect of the earned 
leave standing to his credit, subject to the condition that 
the maximum of leave encashed under this sub-rule shall 
not in any case exceed three hundred days. 

(4) The Chairperson or a Judicial Member or an Expert 
Member, as the case may be, shall be entitled to receive the 
deamess allowance as admissible on the leave salary under 
sub-rule (2) at the rates in force on the date of the 
relinquishment of theoffice in the Tribunal. 

(5) Leave sanctioning authority.—The Chairperson 
shall be the authority competent to sanctioning leave to a 
Judicial Member or an Expert Member and the President 
shall be the authority competent to sanction leave to the 
Chairperson. 

9. Pension, Gratuity or Provident fund.—(1) In case 
a serving judge of the Supreme Court or a High Court or a 
person in the service of the Government is appointed to 
the post of the Chairperson or Judicial Member or an Expert 
Member, as the case may be, the service rendered in the 
Tribunal shall count for pension, to be drawn in accordance 
with the rules of the service to which he belongs, and he 
shall also be governed by the provisions of the General 
Provident Fund (Central Services) Rules, 1960. 

(2) In all other cases, the Member shall be governed 
by the provision of the Contributory provident Fund 
(India) Rules, 1962. 

(3) Additional pension and gratuity shall not be 
admissible for service rendered in the Tribunal. 

10. Travelling Allowance.—(1) The Chairperson, 
while on tour as on transfer (including the journey 
undertaken to join the Tribunal or on the expiry of his term 
with the Tribunal to proceed to his home town) shall be 
entitled to the travelling allowances, daily allowance, 
transportation of personal effects and other similar matters 
at the same scales and the same rates as admissible to a 
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Judge of the Supreme Court under the relevant rules 
governing travelling allowances. 

(2) The Judicial Member while on tour as on transfer 
(including the journey undertaken to join the Tribunal or 
on the expiry of his term with the Tribunal to proceed to his 
home town) shall be entitled to the travelling allowances, 
daily allowance, transportation of personal effects and 
other similar matters at the same scales and the same rates 
as admissible to a Judge of the High Court under the 
relevant rules governing travelling allowances. 

(3) The Expert Member while on tour as on transfer 
(including the journey undertaken to join the Tribunal or 
on the expiry of his term with the Tribunal to proceed to his 
home town) shall be entitled to the travelling allowances, 
daily allowance, transportation of personal effects and 
other similar matters at the same scales and the same rates 
as admissible for an officer of Group 'A' service of die 
Central Government under the relevant rules governing 
travelling allowances. 

11. Leave Travel Concession.—The Chairperson, a 
Judicial Member and an Expert Member shall be entitled to 
leave travel concession at the same rate, and at the same 
scales and on the same conditions as are admissible to a 
Group 'A' officer of the Central Government drawing an 
equivalent pay. 

12. Accommodation.—The Chairperson, a Judicial 
Member and an Expert Member shall have the option of 
claiming house rent allowance at the rate of thirty per cent 
of die basic pay drawn : 

Provided that he shall not be eligible for house rent 
allowance in case he is declared eligible for General Pool 
Residential Accommodation in Delhi and occupy such a 
Government accommodation allotted to him. 

13. Facility of conveyance.—The Chairperson, a 
Judicial Member and an Expert Member shall be entitled to 
the facility of staff car for journeys for official and private 
purposes in accordance with the Staff Car Rules of the 
Government of India. 

14. Facilities for medical treatment.—The 
Chairperson, a Judicial Member and an Expert Member shall 
be entitled to medical treatment and hospital facilities as 
provided in the Contributory Health Service Scheme Rules, 
1954 and in places where the Central Health Services 
Scheme is not in operation, the Chairperson, a Judicial 
Member and an Expert Member shall be entitled to the 
facilities as provided in the Central Services (Medical 
Attendance) Rules, 1944. 

15. Telephone facility, official meetings and 
entertainment expenses.—The Chairperson and a Judicial 
Member and an Expert Member shall be eligible for 
telephone facilities, official meetings and entertainment 
expenses as admissible to a Group 'A' officer of the Central 
Government drawing an equivalent pay. 

16. Conditions of service of sitting Judge of 
Supreme Court or a Judge of a High Court appointed 
as Chairperson or Judicial Member.—Notwithstanding 
anything contained in these rules, where a sitting judge of 
the Supreme Court or a Chief Justice of a High Court is 
appointed as the Chairperson or a Judicial Member of the 
Tribunal, as the case may be, the service conditions as 
contained in the Supreme Court Judges (Conditions of 
Service) Act, 1958 or the High Court Judges (Conditions of 
Service) Act, 1954, as the casemay be, and therules made 
thereunder shall apply to him. 

17. Powers to relax rules.—The Central Government 
shall have power to relax the provisions of this chapter in 

• respect of any class or categories of persons. 

18. Residuary provisions.—Matter relating to the 
terms and conditions of service of the Chairperson or a 
Member, as the case may be, with respect to which no 
express provision has been made under these rules, shall 
be referred by the Tribunal to die Central Government for 
its decision. 

CHAPTER IV 

PROCEDURE FOR INQUIRY OF CHARGES 
AGADSSTACHAIRPERSONORAJUDICIAL 

MEMBERORANEXPERTMEMBER 
0FTR1BUNALUNDERSUB^ECTI0NS(4) 

AND (5) OF SECTION 10 

19. Institution of inquiry,—The Central Government 
shall institute an inquiry of the charges against the 
Chairperson or a Judicial Member or an Expert Member of 
the Tribunal under Sub-section (4) or Sub-section (5) of 
Section 10 of the Act on receipt of written complaint. 

20. Committee for investigation of complaints.— 
(1) If a written complaint alleging any definite charge of 
misbehaviour or incapacity to perform the functions of the 
office in respect of the chairperson or a Judicial Member or 
an Expert Member is received by the Central Government, 
it shall make a preliminary scrutiny of such complaint. 

(2) If, on preliminary scrutiny, the Central Government 
considers it necessary to investigate into the allegation, it 
shall place die complaint together wim supporting material 
as may be available, before a Committee consisting of the 
following officers to investigate into the charges made in 
the complaint, namely:— 

(i) Cabinet Secretary —Chairperson 
(a) Secretary, Ministry of —Member 

Environment and Forests 

(iii) Secretary, Department of —Member 
Legal Affairs, Ministry of 
Law and Justice 

(3) The Committee shall devise its own procedure 
and method of investigation which may include recording 
of evidence of the complainant and collection of material 
evidence relevant to the inquiry which may be conducted 
by a Judge of me Supreme Court under tiiese rules. 
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(4) The Committee shall submit its findings to the 
President as early as possible within a period that mayl>e 
specified by the President in this behalf, 

21. Judge to conduct inquiry.—(1) If on thereceipt 
of the findings of the Committee, the President is of the 
opinion that there are reasonable grounds for making an 
inquiry into the truth of any imputation of misbehaviour of 
incapacity of the chairperson or a Judicial or an Expert 
Member, he shall make a reference to the Chief Justice of 
India requesting him to nominate a Judge of the Supreme 
Court to conduct the inquiry, 

(2) The President shall, by.order, appoint the Judge 
of the Supreme Court nominated by the Chief Justice of 
India for the purpose of conducting the inquiry. 

(3) Notice of appointment of a Judge under sub- rule 
(2) shall be given to the Member concerned. 

(4) The President shall forward to the Judge a copy 
of— 

(i) the articles of charges against file Member 
concerned or the statement of imputations; 

(ii) the statement of witnesses, if any; and 
(in) material documents relevant to the inquiry. 

(5) The Judge appointed under sub-rule (2) shall 
complete the inquiry within such time or further time as 
may be specified by the President. 

(6)The Member concerned shall be given a 
reasonable opportunity of presenting a written statement 
of defence within such time as may be specified in this 
behalf by the Judge. 

(7) Where it is alleged that the Member concerned is 
unable to discharge the duties of his office efficiently due 
to any physical or mental incapacity and the allegation is 
deni ed, the Judge may arrange for the medical examination 
of the Member by such Medical Board as may be appointed 
for the purpose by the President and the Member 
concerned shall submit himself to such medical examination 
within the time specified in this behalf by the Judge. 

(8) The Medical Board shall undertake such medical 
examination of the Member as may be considered necessary 
and submit a report to the Judge stating therein whether 
the incapacity is such as to render the Member unfit to 
continue in office. 

(9) If the Member refuses to undergo such medical 
examination as considered necessary by the Medical Board, 
the Board shall submit areport to the Judge stating therein 
the examination which the Member has refused to undergo, 
and the Judge may, on receipt of such report, presume that 
the Member suffers from such physical or mental incapacity 
as is alleged against the Member. 

(10) The Judge may, after considering the written 
statement of the Member and the Medical Report, if any, 
amend the charges referred to in clause (i) of sub-rule (4) 
and in such a case, the Member shall be given a reasonable 
opportunity of presenting a fresh written statement of 
defence. 

(11) The Central Government shall appoint its officer 
or an advocate to present the case against the Member, 

(12) Where the Central Government has appointed 
an advocate to present its case before the Judge, the 
Member concerned shall also be allowed to present his 
case by an advocate chosen by him. 

22. Application of the Departmental Inquiries 
(Enforcement of Witness and Production of Documents) 
Act, 1972, to inquiries under these rules.—The provisions 
of the Departmental Inquiries (Enforcement of Witness and 
Production of Documents) Act, 1972 (18 of 1972), shall 
apply to the inquiries made under these rules as they apply 
to departmental inquiries. 

23. Powers of Judge.—The Judge shall not be bound 
by the procedure laid down in the Codeof Civil Procedure, 
1908 (5 of 1908), but shall be guided by the principles of 
natural justice and shall have power to regulate his own 
procedure including the fixing of places and times of his 
inquiry. 

24. Suspension of Judicial Member.—Notwithstanding 
anything contained in rule 6 and without prejudice to any 
action being taken in accordance with the said rule, the 
President, keeping in view the gravity of charges, may 
suspend the Judicial Member of the Tribunal against whom 
a reference has been made to the Supreme Court. 

25. Subsistence Allowance.—The payment of 
subsistence allowance to a Member under suspension shall 
be regulated in accordance with the rules and orders for 
the time being applicable to a Secretary to the Government 
oflndia. 

26. Inquiry Report.—After the conclusion of the 
investigation, the Judge shall submit his report to the 
President stating therein his findings and the reasons 
thereof on each of the articles of charges separately with 
such observations on the whole case as he thinks fit, 

FORM 

(See rule 6) 

Declaration against acquisition of any adverse financial 
or other interest 

I, , having been appointed as the 
Chairperson/Judicial/Expert Member (cross out portion not 
applicable) of the National Green Tribunal, do solemnly 
affirm and declare that I do not have, nor shall have in 
future any financial or other interest which is likely to affect 
prejudicially my functioning as the Chairperson/Judicial/ 
Expert Member (cross out portion not applicable) of the 
National Green Tribunal. 

Dated: (Name of the Chairperson/Judicial/Expert 
Place: Member) N ation al Green Tribunal 

[F.No.l70)/2010-PL] 
Dr. RAJNEESH DUBE, Jt. Secy. 

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 











THE TRIBUNALS REFORMS ACT, 2021

NO. 33 OF 2021
[13th August, 2021.]

An Act further to amend  the Cinematograph Act, 1952, the Customs Act, 1962,
the Airports Authority of India Act, 1994, the Trade Marks Act, 1999 and
the Protection of Plant Varieties and Farmers' Rights Act, 2001 and certain
other Acts.
BE it enacted by Parliament in the Seventy-second Year of the Republic of India as

follows: —

CHAPTER I

PRELIMINARY

1. (1) This Act may be called the Tribunals Reforms Act, 2021.

(2) It shall be deemed to have come into force on the 4th April, 2021.

Short title and
commencement.

MINISTRY OF LAW AND JUSTICE

(Legislative Department)

New Delhi, the 13th August, 2021/ Sravana 22, 1943 (Saka)

The following Act of Parliament received the assent of the President on the
13th August, 2021, and is hereby published for general information:—
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2. In this Act, unless the context otherwise requires,—

(a) "Chairperson" includes Chairperson, Chairman, President and Presiding Officer
of a Tribunal;

(b) "Member" includes Vice-Chairman, Vice-Chairperson, Vice-President,  Account
Member, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member and Technical Member of a Tribunal;

(c) "notified date" means the 4th April, 2021;

(d) "Schedule" means the Schedule appended to this Act;

(e) "Tribunal" means a Tribunal, Appellate Tribunal or Authority as specified in
column (2) of the First Schedule.

CHAPTER II

CONDITIONS OF SERVICE OF CHAIRPERSON AND MEMBERS OF TRIBUNAL

3. (1) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, the Central Government may, by notification
in the Official Gazette, make rules to provide for the qualifications, appointment, salaries and
allowances, resignation, removal and other conditions of service of the Chairperson and
Member of a Tribunal after taking into consideration the experience, specialisation in the
relevant field and the provisions of this Act:

Provided that a person who has not completed the age of fifty years shall not be
eligible for appointment as a Chairperson or Member.

(2) The Chairperson and the Member of a Tribunal shall be appointed by the Central
Government on the recommendation of a Search-cum-Selection Committee constituted under
sub-section (3), in such manner as the Central Government may, by rules, provide.

(3) The Search-cum-Selection Committee, except for the State Administrative Tribunal,
shall consist of—

(a) a Chairperson, who shall be the Chief Justice of India or a Judge of Supreme
Court nominated by him;

(b) two Members, who are Secretaries to the Government of India to be nominated
by that Government;

(c) one Member, who —

(i) in case of appointment of a Chairperson of a Tribunal, shall be the
outgoing Chairperson of that Tribunal; or

(ii) in case of appointment of a Member of a Tribunal, shall be the sitting
Chairperson of that Tribunal; or

(iii) in case of the Chairperson of the Tribunal seeking re-appointment,
shall be a retired Judge of the Supreme Court or a retired Chief Justice of a High
Court, to be nominated by the Chief Justice of India:

Provided that in the following cases, such Member shall always be a
retired Judge of the Supreme Court or a retired Chief Justice of a High Court, to
be nominated by the Chief Justice of India, namely:—

(i) Industrial Tribunal constituted by the Central Government under
the Industrial Disputes Act, 1947;

(ii) Debt Recovery Tribunal and Debt Recovery Appellate Tribunal
established under the Recovery of Debts and Bankruptcy Act, 1993;

(iii) where the Chairperson or the outgoing Chairperson, as the case
may be, of a Tribunal is not a retired Judge of the Supreme Court or a
retired Chief Justice or Judge of a High Court; and

Definitions.

Qualifications,
appointment,
etc., of
Chairperson
and Members
of Tribunal.

14 of 1947.

51 of 1993.
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(iv) such other Tribunals as may be notified by the Central
Government, in consultation with the Chairperson of the Search-cum-
Selection Committee of that Tribunal; and

(d) the Secretary to the Government of India in the Ministry or Department under
which the Tribunal is constituted or established—Member-Secretary:

Provided that the Search-cum-Selection Committee for a State Administrative
Tribunal shall consist of—

(a) the Chief Justice of the High Court of the concerned State—Chairman;

(b) the Chief Secretary of the concerned State Government—Member;

(c) the Chairman of the Public Service Commission of the concerned
State—Member;

(d) one Member, who—

(i) in case of appointment of a Chairman of the Tribunal, shall be the
outgoing Chairman of the Tribunal; or

(ii) in case of appointment of a Member of the Tribunal, shall be the
sitting Chairman of the Tribunal; or

(iii) in case of the Chairman of the Tribunal seeking re-appointment,
shall be a retired Judge of a High Court nominated by the Chief Justice of
the High Court of the concerned State:

Provided that such Member shall always be a retired Judge of a
High Court nominated by the Chief Justice of the High Court of the concerned
State, if the Chairperson or the outgoing Chairperson of the State Administrative
Tribunal, as the case may be, is not a retired Chief Justice or Judge of a
High Court;

(e) the Secretary or the Principal Secretary of the General Administrative
Department of the concerned State—Member-Secretary.

(4) The Chairperson of the Search-cum-Selection Committee shall have the casting
vote.

(5) The Member-Secretary of the Search-cum-Selection Committee shall not have any
vote.

(6) The Search-cum-Selection Committee shall determine the procedure for making its
recommendations.

(7) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, the Search-cum-Selection Committee shall
recommend a panel of two names for appointment to the post of Chairperson or Member, as
the case may be, and the Central Government shall take a decision on the recommendations
made by that Committee, preferably within three months from the date of such
recommendation.

(8) No appointment shall be invalid merely by reason of any vacancy or absence of a
Member in the Search-cum-Selection Committee.

4. The Central Government shall, on the recommendation of the Committee, remove from
office, in such manner as may be provided by rules, any Chairperson or a Member, who—

(a) has been adjudged as an insolvent; or

(b) has been convicted of an offence which involves moral turpitude; or

(c) has become physically or mentally incapable of acting as such Chairperson
or Member; or

Removal of
Chairperson or
Member of
Tribunal.
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(d) has acquired such financial or other interest as is likely to affect prejudicially
his functions as such Chairperson or Member; or

(e) has so abused his position as to render his continuance in office prejudicial
to the public interest:

Provided that where the Chairperson or Member is proposed to be removed on any
ground specified in clauses (c) to (e), he shall be informed of the charges against him and
given an opportunity of being heard in respect of those charges.

5. Notwithstanding anything contained in any judgment, order or decree of any court,
or in any law for the time being in force,—

(i) the Chairperson of a Tribunal shall hold office for a term of four years or till he
attains the age of seventy years, whichever is earlier;

(ii) the Member of a Tribunal shall hold office for a term of four years or till he
attains the age of sixty-seven years, whichever is earlier:

Provided that where a Chairperson or Member is appointed between the 26th day of
May, 2017 and the notified date, and the term of his office or the age of retirement specified
in the order of appointment issued by the Central Government is greater than that which is
specified in this section, then, notwithstanding anything contained in this section, the term
of office or age of retirement or both, as the case may be, of the Chairperson or Member shall
be as specified in his order of appointment, subject to a maximum term of office of five years.

6. (1) The Chairperson and Member of a Tribunal shall be eligible for re-appointment in
accordance with the provisions of this Act:

Provided that, in making such re-appointment, preference shall be given to the service
rendered by such person.

(2) All re-appointments shall be made in the same manner as provided in sub-section
(2) of section 3.

7. (1) Notwithstanding anything contained in any judgment, order or decree of any
court, or in any law for the time being in force, and without prejudice to the generality of the
foregoing power, the Central Government may make rules to provide for the salary of the
Chairperson and Member of a Tribunal and they shall be paid allowances and benefits to the
extent as are admissible to a Central Government officer holding the post carrying the same
pay:

Provided that, if the Chairperson or Member takes a house on rent, he may be reimbursed
a house rent higher than the house rent allowance as are admissible to a Central Government
officer holding the post carrying the same pay, subject to such limitations and conditions as
may be provided by rules.

(2) Neither the salary and allowances nor the other terms and conditions of service of
the Chairperson or Member of the Tribunal may be varied to his disadvantage after his
appointment.

CHAPTER III

AMENDMENT TO THE INDUSTRIAL DISPUTES ACT, 1947

8. In section 7D of the Industrial Disputes Act, 1947, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, be governed by the provisions of
the section  184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, be
governed by the provisions of Chapter II of the said Act" shall be substituted.

Term of
office of
Chairperson
and Member
of Tribunal.

Eligibility for
re-appointment.

Salary and
allowances.

7 of 2017.
Amendment
of Act 14 of
1947.
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CHAPTER IV

AMENDMENTS TO THE CINEMATOGRAPH ACT, 1952

9. In the Cinematograph Act, 1952,—

 (a) in section 2, clause (h) shall be omitted;

(b) in section 5C,—

(i) for the word "Tribunal", at both the places where it occurs, the words
"High Court" shall be substituted;

(ii) sub-section (2) shall be omitted;

(c) sections 5D and 5DD shall be omitted;

(d) in section 6, the words and brackets "or, as the case may be, decided by the
Tribunal (but not including any proceeding in respect of any matter which is pending
before the Tribunal)" shall be omitted;

(e) in sections 7A and 7C, for the word "Tribunal", wherever it occurs, the words
"High Court" shall be substituted;

(f) in sections 7D, 7E and 7F, the words "the Tribunal,", wherever they occur,
shall be omitted;

(g) in section 8, in sub-section (2), clauses (h), (i), (j) and (k) shall be omitted.

CHAPTER V

AMENDMENTS TO THE COPYRIGHT ACT, 1957

10. In the Copyright Act, 1957,—

(a) in section 2,—

(i) clause (aa) shall be omitted;

(ii) clause (fa) shall be re-lettered as clause (faa) and before the
clause (faa) as so re-lettered, the following clause shall be inserted, namely:—

'(fa) "Commercial Court", for the purposes of any State, means a
Commercial Court constituted under section 3, or the Commercial Division
of a High Court constituted under section 4, of the Commercial Courts
Act, 2015;';

(iii) for clause (u), the following clause shall be substituted, namely:—

'(u) "prescribed" means,—

(i) in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(ii) in other cases, prescribed by rules made under this Act;';

(b) in section 6,—

(i) for the words "Appellate Board", wherever they occur, the words
"Commercial Court" shall be substituted;

(ii) the words and figures "constituted under section 11 whose decision
thereon shall be final" shall be omitted;

(c) in Chapter II, in the Chapter heading, the words "AND APPELLATE BOARD"
shall be omitted;

(d) sections 11 and 12 shall be omitted;
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(e) in sections 19A, 23, 31, 31A, 31B, 31C, 31D, 32, 32A and 33A, for the words
"Appellate Board", wherever they occur, the words "Commercial Court" shall be
substituted;

(f) in section 50, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(g) in section 53A,—

(i) for the words "Appellate Board", wherever they occur, the words
"Commercial Court" shall be substituted;

(ii) in sub-section (2), the words "and the decision of the Appellate Board
in this behalf shall be final" shall be omitted;

(h) in section 54, for the words "Appellate Board", the words "Commercial Court"
shall be substituted;

(i) for section 72, the following section shall be substituted, namely:—

 "72. (1) Any person aggrieved by any final decision or order of the Registrar
of Copyrights may, within three months from the date of the order or decision,
appeal to the High Court.

(2) Every such appeal shall be heard by a single Judge of the High Court:

Provided that any such Judge may, if he so thinks fit, refer the appeal at
any stage of the proceeding to a Bench of the High Court.

(3) Where an appeal is heard by a single Judge, a further appeal shall lie to
a Bench of the High Court within three months from the date of decision or order
of the single Judge.

(4) In calculating the period of three months provided for an appeal under
this section, the time taken in granting a certified copy of the order or record of
the decision appealed against shall be excluded.";

(j) in sections 74 and 75, the words "and the Appellate Board", wherever they
occur, shall be omitted;

(k) in section 77, the words "and every member of the Appellate Board" shall be
omitted;

(l) in section 78, in sub-section (2),—

(i) clauses (cA) and (ccB) shall be omitted;

 (ii) in clause (f), the words "and the Appellate Board" shall be omitted.

CHAPTER VI

AMENDMENT TO THE INCOME-TAX ACT, 1961

11. In section 252A of the Income-tax Act, 1961, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER VII

AMENDMENTS TO THE CUSTOMS ACT, 1962

12. In the Customs Act, 1962,—

(a) in section 28E, clauses (ba), (f) and (g) shall be omitted;

Appeals
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(b) in section 28EA, the proviso shall be omitted;

(c) in section 28F, sub-section (1) shall be omitted;

(d) in section 28KA,—

(i) in sub-section (1), for the words "Appellate Authority", at both the
places where they occur, the words "High Court" shall be substituted;

(ii) sub-section (2) shall be omitted;

(e) in section 28L, the words "or Appellate Authority", wherever they occur,
shall be omitted;

(f) in section 28M,—

(i) in the marginal heading, the words "and Appellate Authority" shall be
omitted;

(ii) sub-section (2) shall be omitted;

(g) in section 129, in sub-section (7), for the words and figures "Part XIV of
Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall
be governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER VIII

AMENDMENTS TO THE PATENTS ACT, 1970

13. In the Patents Act, 1970,—

(a) in section 2, in sub-section (1),—

(i) clause (a) shall be omitted;

(ii) in clause (u), sub-clause (B) shall be omitted;

(b) in section 52, the words "Appellate Board or", wherever they occur, shall be
omitted;

(c) in section 58,—

(i) the words "the Appellate Board or", wherever they occur, shall be
omitted;

(ii) the words "as the case may be" shall be omitted;

(d) in section 59, the words "the Appellate Board or" shall be omitted;

(e) in section 64, in sub-section (1), the words "by the Appellate Board" shall be
omitted;

(f) in section 71, for the words "Appellate Board" and "Board", wherever they
occur, the words "High Court" shall be substituted;

(g) in section 76, the words "or Appellate Board" shall be omitted;

(h) in section 113,—

(i) in sub-section (1),—

(A) the words "the Appellate Board or", wherever they occur, shall
be omitted;

(B) the words "as the case may be" shall be omitted;

(ii) in sub-section (3), the words "or the Appellate Board" shall be omitted;

Amendment
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 (i) in Chapter XIX, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(j) sections 116 and 117 shall be omitted;

(k) in section 117A, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(l) sections 117B, 117C and 117D shall be omitted;

(m) in section 117E, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(n) sections 117F, 117G and 117H shall be omitted;

(o) in section 151,—

(i) in sub-section (1), the words "or the Appellate Board", at both the
places where they occur, shall be omitted;

(ii) in sub-section (3), for the words "the Appellate Board or the courts, as
the case may be", the words "the courts" shall be substituted;

(p) in section 159, in sub-section (2), clauses (xiia), (xiib) and (xiic) shall be
omitted.

CHAPTER IX

AMENDMENT TO THE SMUGGLERS AND FOREIGN EXCHANGE MANIPULATORS (FORFEITURE OF

PROPERTY) ACT, 1976

14. In section 12A of the Smugglers and Foreign Exchange Manipulators (Forfeiture of
Property) Act, 1976, for the words and figures "Part XIV of Chapter VI of the Finance
Act, 2017, shall be governed by the provisions of the section 184 of that Act", the words and
figures "the Tribunal Reforms Act, 2021, shall be governed by the provisions of Chapter II of
the said Act" shall be substituted.

CHAPTER X

AMENDMENT TO THE ADMINISTRATIVE TRIBUNALS ACT, 1985

15. In section 10B of the Administrative Tribunals Act, 1985, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XI

AMENDMENT TO THE RAILWAY CLAIMS TRIBUNAL ACT, 1987

16. In section 9A of the Railway Claims Tribunal Act, 1987, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XII

AMENDMENT TO THE SECURITIES AND EXCHANGE BOARD OF INDIA ACT, 1992

17. In section 15QA of the Securities and Exchange Board of India Act, 1992, for the
words and figures "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the
provisions of the section 184 of that Act", the words and figures "the Tribunal Reforms Act,
2021, shall be governed by the provisions of Chapter II of the said Act" shall be substituted.

7 of 2017.
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CHAPTER XIII

AMENDMENT TO THE RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993

18. In the Recovery of Debts and Bankruptcy Act, 1993,—

(a) in section 6A, for the words and figures "Part XIV of Chapter VI of the
Finance Act, 2017, shall be governed by the provisions of the section 184 of that Act",
the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the
provisions of Chapter II of the said Act" shall be substituted;

(b) in section 15A, for the words and figures "Part XIV of Chapter VI of the
Finance Act, 2017, shall be governed by the provisions of the section 184 of that Act",
the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the
provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XIV

AMENDMENTS TO THE AIRPORTS AUTHORITY OF INDIA ACT, 1994

19. In the Airports Authority of India Act, 1994,—

(a) in section 28A, clause (e) shall be omitted;

 (b) in section 28E, for the word "Tribunal", at both the places where it occurs,
the words "Central Government" shall be substituted;

(c) sections 28-I, 28J and 28JA shall be omitted;

(d) in section 28K,—

(i) in sub-section (1),—

(A) for the words "Tribunal in such form as may be prescribed", the
words "High Court" shall be substituted;

(B) in the proviso, for the word "Tribunal", the words "High Court"
shall be substituted;

(ii) sub-sections (2), (3), (4) and (5) shall be omitted;

(e) section 28L shall be omitted;

(f) in section 28M, the words "or the Tribunal" shall be omitted;

(g) in section 28N, in sub-section (2), for the word "Tribunal", the words
"High Court" shall be substituted;

(h) in section 33, the words "or the Chairperson of the Tribunal" shall be omitted;

(i) in section 41, in sub-section (2), clauses (gvi), (gvii), (gviii) and (gix) shall be
omitted.

CHAPTER XV

AMENDMENT TO THE TELECOM REGULATORY AUTHORITY OF INDIA ACT, 1997

20. In section 14GA of the Telecom Regulatory Authority of India Act, 1997, for the
words and figures "Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the
provisions of section 184 of that Act", the words and figures "the Tribunal Reforms Act,
2021, shall be governed by the provisions of Chapter II of the said Act" shall be substituted.
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CHAPTER XVI

AMENDMENTS TO THE TRADE MARKS ACT, 1999

21. In the Trade Marks Act, 1999,—

(a) in section 2, in sub-section (1),—

(i) clauses (a), (d), (f), (k), (n), (ze) and (zf) shall be omitted;

(ii) for clause (s), the following clause shall be substituted, namely:—

'(s) "prescribed" means,—

(i) in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(ii) in other cases, prescribed by rules made under this Act;';

(b) in section 10, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(c) in section 26, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(d) in section 46, in sub-section (3), for the word "tribunal", the words "Registrar
or the High Court, as the case may be," shall be substituted;

(e) in section 47, —

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(ii) for the word "tribunal", wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(f) in section 55, in sub-section (1), for the word "tribunal", the words "Registrar
or the High Court, as the case may be," shall be substituted;

(g) in section 57, —

(i) for the words "Appellate Board", wherever they occur, the words
"High Court" shall be substituted;

(ii) for the word "tribunal", wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(h) in section 71, in sub-section (3), for the word "tribunal", the words "Registrar
or the High Court, as the case may be," shall be substituted;

(i) in Chapter XI, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(j) sections 83, 84, 85, 86, 87, 88, 89, 89A and 90 shall be omitted;

(k) in section 91, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(l) sections 92 and 93 shall be omitted;

(m) for section 94, the following section shall be substituted, namely:—

"94. On ceasing to hold the office, the erstwhile Chairperson,
Vice-Chairperson or other Members shall not appear before the Registrar.";

(n) sections 95 and 96 shall be omitted;

(o) in section 97, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;
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(p) in section 98, for the words "Appellate Board" or "Board", wherever they
occur, the words "High Court" shall be substituted;

(q) sections 99 and 100 shall be omitted;

(r) in section 113,—

 (i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

 (ii) for the word "tribunal", the words "Registrar or the High Court, as the
case may be," shall be substituted;

(s) in section 123, the words "and every Member of the Appellate Board" shall be
omitted;

(t) in sections 124 and 125, for the words "Appellate Board", wherever they
occur, the words "High Court" shall be substituted;

(u) in section 130, the words "the Appellate Board or" shall be omitted;

(v) in section 141, for the words "Appellate Board", at both the places where
they occur, the words "High Court" shall be substituted;

(w) in section 144, for the word "tribunal", the words "Registrar or the High
Court, as the case may be," shall be substituted;

(x) in section 157,  in sub-section (2),—

(i) clauses (xxxi) and (xxxii) shall be omitted;

(ii) in clause (xxxiii), for the words "Appellate Board", the words "High
Court" shall be substituted.

CHAPTER XVII

AMENDMENTS TO THE GEOGRAPHICAL INDICATIONS OF GOODS (REGISTRATION AND PROTECTION)
ACT, 1999

22. In the Geographical Indications of Goods (Registration and Protection) Act, 1999,—

(a) in section 2, in sub-section (1), clauses (a) and (p) shall be omitted;

(b) in section 19, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(c) in section 23, for the words "and before the Appellate Board before which",
the words "before whom" shall be substituted;

(d) in section 27,—

(i) for the words "Appellate Board", wherever they occur, the words "High
Court" shall be substituted;

(ii) for the word "tribunal", wherever it occurs, the words "Registrar or the
High Court, as the case may be," shall be substituted;

(e) in Chapter VII, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(f) in section 31,—

(i) for the words "Appellate Board", wherever they occur, the words "High
Court" shall be substituted;

(ii) sub-section (3) shall be omitted;

(g) sections 32 and 33 shall be omitted;

Amendment
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(h) in sections 34 and 35, for the words "Appellate Board", wherever they occur,
the words "High Court" shall be substituted;

(i) section 36 shall be omitted;

(j) in section 48,—

(i) for the words "Appellate Board", at both the places where they occur,
the words "High Court" shall be substituted;

(ii) for the word "tribunal", the words "Registrar or the High Court, as the
case may be," shall be substituted;

(k) in sections 57 and 58, for the words "Appellate Board", wherever they occur,
the words "High Court" shall be substituted;

(l) in section 63, the words "the Appellate Board or" shall be omitted;

(m) in section 72, for the words "Appellate Board", wherever they occur, the
words "High Court" shall be substituted;

(n) in section 75, for the word "tribunal", the words "Registrar or the High Court,
as the case may be," shall be substituted;

(o) in section 87, in sub-section (2), clause (n) shall be omitted.

CHAPTER XVIII

AMENDMENTS TO THE PROTECTION OF PLANT VARIETIES AND FARMERS' RIGHTS ACT, 2001

23. In the Protection of Plant Varieties and Farmers' Rights Act, 2001,—

(a) in section 2,—

(i) clauses (d), (n) and (o) shall be omitted;

(ii) for clause (q), the following clause shall be substituted, namely:—

'(q) "prescribed" means,—

(i) in relation to proceedings before a High Court, prescribed
by rules made by the High Court; and

(ii) in other cases, prescribed by rules made under this Act;';

(iii) clauses (y) and (z) shall be omitted;

(b) in section 44, the words "or the Tribunal" shall be omitted;

(c) in Chapter VIII, for the Chapter heading, the Chapter heading "APPEALS"
shall be substituted;

(d) sections 54 and 55 shall be omitted;

(e) in section 56,—

(i) for the word "Tribunal", wherever it occurs, the words "High Court"
shall be substituted;

(ii) sub-section (3) shall be omitted;

(f) in section 57,—

(i) for the word "Tribunal", wherever it occurs, the words "High Court"
shall be substituted;

(ii) sub-section (5) shall be omitted;

(g) sections 58 and 59 shall be omitted;

Amendment
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(h) in section 89, the words "or the Tribunal" shall be omitted.

CHAPTER XIX

AMENDMENTS TO THE CONTROL OF NATIONAL HIGHWAYS (LAND AND TRAFFIC) ACT, 2002

24. In the Control of National Highways (Land and Traffic) Act, 2002,—

(a) in section 2,—

(i) clause (a) shall be omitted;

(ii) after clause (d), the following clause shall be inserted, namely:—

'(da) "Court" means the principal Civil Court of original jurisdiction
in a district, and includes the High Court in exercise of its ordinary original
civil jurisdiction;';

(iii) clause (l) shall be omitted;

(b) in Chapter II, in the Chapter heading, the words "AND TRIBUNALS, ETC."
shall be omitted;

(c) section 5 shall be omitted;

(d) for section 14, the following section shall be substituted, namely:—

"14. An appeal from any order passed, or any action taken, excluding
issuance or serving of notices, under sections 26, 27, 28, 36, 37 and 38 by the
Highway Administration or an officer authorised on its behalf, as the case may
be, shall lie to the Court.";

(e) sections 15 and 16 shall be omitted;

(f) in section 17, for the word "Tribunal", at both the places where it occurs, the
word "Court" shall be substituted;

(g) section 18 shall be omitted;

(h) in section 19, for the word "Tribunal", at both the places where it occurs, the
word "Court" shall be substituted;

(i) section 40 shall be omitted;

(j) in section 41,—

(i) the words "or every order passed or decision made on appeal under
this Act by the Tribunal" shall be omitted;

(ii) the words "or Tribunal" shall be omitted;

(k) in section 50, in sub-section (2), clause (f) shall be omitted.

CHAPTER XX

AMENDMENT TO THE ELECTRICITY ACT, 2003

25. In section 117A of the Electricity Act, 2003, for the words and figures "Part XIV
of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the section 184
of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be governed by the
provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXI

AMENDMENT TO THE ARMED FORCE TRIBUNAL ACT, 2007

26. In section 9A of the Armed Force Tribunal Act, 2007, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
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section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXII

AMENDMENT TO THE NATIONAL GREEN TRIBUNAL ACT, 2010

27. In section 10A of the National Green Tribunal Act, 2010, for the words and figures
"Part XIV of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXIII

AMENDMENT TO THE COMPANIES ACT, 2013

28. In section 417A of the Companies Act, 2013, for the words and figures "Part XIV
of Chapter VI of the Finance Act, 2017, shall be governed by the provisions of the
 section 184 of that Act", the words and figures "the Tribunal Reforms Act, 2021, shall be
governed by the provisions of Chapter II of the said Act" shall be substituted.

CHAPTER XXIV

AMENDMENT TO THE FINANCE ACT, 2017

29. In the Finance Act, 2017, sections 183 and 184 and the Eighth Schedule shall be
omitted.

CHAPTER XXV

AMENDMENT TO THE CONSUMER PROTECTION ACT, 2019

30. In section 55 of the Consumer Protection Act, 2019, after sub-section (1), the
following sub-section shall be inserted, namely:—

"(1A) Notwithstanding anything contained in sub-section (1), the qualifications,
appointment, term of office, salaries and allowances, resignation, removal and the
other terms and conditions of service of the President and other members of the
National Commission appointed after the commencement of the Tribunal Reforms
Act, 2021, shall be governed by the provisions of the said Act.".

CHAPTER XXVI

MISCELLANEOUS

31. (1) If the Central Government is satisfied that it is necessary or expedient so to do,
it may, by notification published in the Official Gazette, amend the Schedule and thereupon,
the said Schedule shall be deemed to have been amended accordingly.

(2) A copy of every notification issued under sub-section (1) shall be laid before each
House of Parliament as soon as may be after it is issued.

32. Every rule made under this Act shall be laid, as soon as may be after it is made,
before each House of Parliament, while it is in session, for a total period of thirty days which
may be comprised in one session or in two or more successive sessions, and if, before the
expiry of the session immediately following the session or the successive sessions aforesaid,
both Houses agree in making any modification in the rule or both Houses agree that the rule
should not be made, the rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be; so, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that rule.
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33. (1) Notwithstanding anything contained in any law for the time being in force, any
person appointed as the Chairperson or Chairman or President or Presiding Officer or
Vice-Chairperson or Vice-Chairman or Vice-President or Member of the Tribunal, Appellate
Tribunal, or, as the case may be, other Authorities specified in the Second Schedule and
holding office as such immediately before the notified date, shall, on and from the notified
date, cease to hold such office, and he shall be entitled to claim compensation not exceeding
three months' pay and allowances for the premature termination of term of his office or of any
contract of service.

(2) The officers and other employees of the Tribunals, Appellate Tribunals and other
Authorities specified in the Second Schedule appointed on deputation, before the notified
date, shall, on and from the notified date, stand reverted to their parent cadre, Ministry or
Department.

(3) Any appeal, application or proceeding pending before the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule, other than those pending
before the Authority for Advance Rulings under the Income-tax Act, 1961, before the notified
date, shall stand transferred to the court before which it would have been filed had this Act
been in force on the date of filing of such appeal or application or initiation of the proceeding,
and the court may proceed to deal with such cases from the stage at which it stood before
such transfer, or from any earlier stage, or de novo, as the court may deem fit.

(4) The balance of all monies received by, or advanced to, the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule and not spent by it before the
notified date, shall, on and from the notified date, stand transferred to the Central Government.

(5) All property of whatever kind owned by, or vested in, the Tribunal, Appellate
Tribunal or other Authorities specified in the Second Schedule before the notified date, shall
stand transferred to, on and from the notified date, and shall vest in the Central Government.

34. (1) If any difficulty arises in giving effect to the provisions of this Act, the Central
Government may, by general or special order published in the Official Gazette, make such
provisions, not inconsistent with the provisions of this Act, as appear to it to be necessary
or expedient for removing the difficulty:

Provided that no such order shall be made after the expiry of a period of three years
from the notified date.

(2) Every order made under this section shall, as soon as may be after it is made, be laid
before each House of Parliament.

35. (1) The Tribunals Reforms (Rationalisation and Conditions of Service)
Ordinance, 2021 is hereby repealed.

 (2) Notwithstanding such repeal, anything done or any action taken under the
Cinematograph Act, 1952, the Copyright Act, 1957, the Customs Act, 1962, the Patents Act,
1970, the Airports Authority of India Act, 1994, the Trade Marks Act, 1999, the Geographical
Indications of Goods (Registration and Protection) Act, 1999, the Protection of Plant Varieties
and Farmers' Rights Act, 2001 and the Control of National Highways (Land and Traffic)
Act, 2002, as amended by the said Ordinance, shall be deemed to have been done or taken
under the corresponding provisions of those Acts, as amended by this Act.
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THE FIRST SCHEDULE

[See section 2(e)]

Sl. Tribunal/Appellate Tribunal/Board/ Acts
No. Authority
(1) (2) (3)

1. Industrial Tribunal constituted by the The Industrial Disputes Act, 1947
Central Government (14 of  1947)

2. Income-tax Appellate Tribunal The Income-tax Act, 1961 (43 of 1961)

3. Customs, Excise and Service Tax The Customs Act, 1962 (52 of 1962)
Appellate Tribunal

4. Appellate Tribunal The Smugglers and Foreign Exchange
Manipulators (Forfeiture of Property)
Act, 1976 (13 of 1976)

5. Central Administrative Tribunal The Administrative Tribunals Act, 1985
(13 of 1985)

6. State Administrative Tribunals The Administrative Tribunals Act, 1985
(13 of 1985)

7. Railway Claims Tribunal The Railway Claims Tribunal Act, 1987
(54 of 1987)

8. Securities Appellate Tribunal The Securities and Exchange Board of India
Act, 1992 (15 of 1992)

9. Debts Recovery Tribunal The Recovery of Debts and Bankruptcy
Act, 1993 (51 of 1993)

10. Debts Recovery Appellate Tribunal The Recovery of Debts  and Bankruptcy
Act, 1993 (51 of 1993)

11. Telecom Disputes Settlement and The Telecom Regulatory Authority of India
Appellate Tribunal Act, 1997 (24 of 1997)

12. National Company Law Appellate Tribunal The Companies Act, 2013 (18 of 2013)

13. National Consumer Disputes The Consumer Protection Act, 2019
Redressal Commission (35 of  2019)

14. Appellate Tribunal for Electricity The Electricity Act, 2003 (36 of 2003)

15. Armed Forces Tribunal The Armed Forces Act, 2007 (55 of 2007)

16. National Green Tribunal The National Green Tribunal Act, 2010
(19  of  2010).
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1. Appellate Tribunal under Cinematograph Act, 1952 (37 of 1952).

2. Authority for Advance Rulings under Income-tax Act, 1961 (43 of 1961).

3. Airport Appellate Tribunal under Airports Authority of India Act, 1994
(55 of 1994).

4. Intellectual Property Appellate Board under Trade Marks Act, 1999 (47 of 1999).

5. Plant Varieties Protection Appellate Tribunal under Protection of Plant Varieties
and Farmers' Rights Act, 2001 (53 of 2001).

————
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भाग II—खण् ड 3—उप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 
जित्त मतं्रालय 

(रािस्ट्ि जिभाग) 

अजधसचूना 

नई दिल्ली, 15 जसतम् बर, 2021 

 सा.का.जन. 635(अ).—कें द्रीय सरकार, अजधकरण सुधार अजधजनयम, 2021 (2021 का 33) की धारा 3 द्वारा प्रित्त िजियों 

का प्रयोग करते हुए और अजधकरण, अपील अजधकरण और प्राजधकरण (सिस्ट्यों की अर्हताएं, अनुभि और सेिा की अन्य ितें) जनयम, को 

उन बात के जसिाय अजधक्ांत करते हुए, जिन्र्ें ऐसे अजधक्मण से पर्ल दकया गया र् ैया करने का लोप दकया गया र्ै, जनम्नजलजखत 

जनयम बनाती र्,ै अर्ाहत् :--    

अध्याय 1  

प्रारंजभक 

1. सजंिप्त नाम, प्रारंभ और लागू र्ोना— 

(1)  इन जनयमों का संजिप्त नाम अजधकरण (सेिा की ितें) जनयम, 2021 र् ै।  

(2)  इन जनयमों में यर्ा उपबंजधत के जसिाय,  ये रािपत्र में प्रकािन की तारीख को प्रिृत्त र्ोंगे ।  

(3)  ये जनयम, अजधकरण सुधार अजधजनयम, 2021 (2021 का 33) की पर्ली अनुसूची के स्ट्तंभ (2) में यर्ाजिजनर्िहष्ट अजधकरण के 

अध्यि और सिस्ट्य को लागू र्ोंगे । 

 

स.ं   521] नई दिल्ली, बृर्स्ट् पजतिार, जसतम् बर 16, 2021/भाद्र 25, 1943  
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2. पररभाषाएं— 

इन जनयमों में, िब तक दक संिभह से अन्यर्ा अपेजित न र्ो,--  

(क) ‘‘अजधजनयम’’ से अजधकरण सुधार अजधजनयम, 2021 (2021 का 33) की पर्ली अनुसूची के स्ट्तंभ (3) में में जिजनर्िहष्ट कोई 

अजधजनयम अजभप्रेत र्;ै  

(ख) ‘’अध्यि’’ का िर्ी अर्ह र्ै, िो अजधजनयम की धारा 2 की उपधारा (क) में र्ै;  

(ग) ‘’सजमजत’’ से अजधजनयम की धारा 3 की उपधारा (3) में जनर्िहष्ट खोि-सर्-चयन सजमजत अजभप्रेत र् ै;  

(घ) ‘’सिस्ट्य’’ का िर्ी अर्ह र्ै, िो अजधजनयम की धारा 2 की उपधारा (ख) में र्ै;  

(ङ) ‘’अजधकरण’’ का िर्ी अर्ह र्ै, िो अजधजनयम की धारा 2 की उपधारा (ड.) में र्ै;  

(च) उन िब्िों और पिों के, िो उसमें प्रयुि र्ैं और पररभाजषत नर्ीं र्ैं, दकन्तु अजधजनयम में पररभाजषत र्ैं, िर्ी अर्ह र्ोंगे, िो उस 

अजधजनयम में र्ैं । 

अध्याय 2  

अध्यि और सिस्ट्य की जनयजुि  

3. अर्हताएं—(1) औद्योजगक जििाि अजधजनयम, 1947 (1947 का 14) के अधीन औद्योजगक अजधकरण की ििा में, कोई व्यजि 

पीठासीन अजधकारी के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्— 

(क) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ; या  

(ख) िस िषह की सजम्मजलत अिजध के जलए जिला न्यायाधीि या अपर जिला न्यायाधीि न रर् चुका र्ो ।  

(2) आय-कर अजधजनयम, 1961 (1961 का 43) के अधीन आय-कर अपील अजधकरण की ििा में कोई व्यजि:--   

(क) अध्यि के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् दकसी उच्च न्यायालय का ितहमान या 

सेिाजनिृत्त न्यायाधीि न र्ो और िो दकसी उच्च न्यायालय में एक न्यायाधीि के रूप में कम से कम सात िषह की सेिा न की र्ो या 

आय-कर अपील अजधकरण का उपाध्यि न रर् चुका र्ो;  

(ख) उपाध्यि के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् सिस्ट्य न रर् चुका र्ो ; और 

(ग) न्याजयक सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक,--  

(i)  िर् िस िषह की सजम्मजलत अिजध के जलए जिला न्यायाधीि या अपर जिला न्यायाधीि न रर् चुका र्ो ; या  

(ii) िर् मुकिमें में िस िषह के अनुभि के सार् भारतीय जिजधक सेिा का सिस्ट्य न रर्ा र्ो या िो िषह की अिजध के जलए अपर 

सजचि या कोई समतुल्य या उच्चत्तर पि धाररत न दकया र्ो ; या   

(iii) आय-कर अपील अजधकरण, उच्च न्यायालय या उच्चतम न्यायालय में आय-कर जिजधयों के अधीन मुकिमें में पयाहप्त अनुभि 

के सार् िस िषह तक अजधििा न रर् चुका र्ो ;  

(घ) लेखा सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक,-- 

(i)  िर् लेखा-कमह में पच्चीस िषह का अनुभि न रखता र्ो,--  

(अ) चार्हडह अकाउन्र्ेंर् अजधजनयम, 1949 (1949 का 38) के अधीन चार्हडह अकाउन्र्ेंर् न रर् चुका र्ो ; या 

(आ) पूिहिती प्रिृत्त दकसी जिजध के अधीन पंिीकृत लेखापाल; या भागत: उि पंिीकृत लेखापाल और भागत:  चार्हडह 

अकाउन्र्ेंर्  न रर् चुका र्ो ; या  
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(ii) िर् भारतीय रािस्ट्ि सेिा (आय-कर सेिा समूर् ‘क’) का सिस्ट्य न रर् चुका र्ो ; और आय-कर प्रधान आयुि या इसके 

समतुल्य या उच्चत्तर पि को धाररत न कर चुका र्ो तर्ा तीन िषह के जलए न्याजयक, न्याजयक कल्प या जनणाहयक कृत्यों को न कर 

चुका र्ो । 

(3) सीमा-िुल्क अजधजनयम, 1962 (1962 का 52) के अधीन सीमा-िलु्क, उत्पाि-िलु्क और सिेा-कर अपील अजधकरण की ििा में, 

कोई व्यजि,-- 

(क) अध्यि के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक — 

(i) िर् दकसी उच्च न्यायालय का न्यायाधीि न र्ो और िो दकसी उच्च न्यायालय में न्यायधीि के रूप में कम से कम सात िषह तक 

की सेिा न कर चुका र्ो या न रर् चुका र्ो ; या 

(ii) िर् अपील अजधकरण का सिस्ट्य न रर् चुका र्ो ;   

(ख) न्याजयक सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक,- 

(i)  िर् िस िषह की सजम्मजलत अिजध के जलए जिला न्यायाधीि या अपर जिला न्यायाधीि न रर् चुका र्ो ; या  

(ii) िर् मुकिमें में िस िषह के अनुभि के सार् भारतीय जिजधक सेिा का सिस्ट्य न रर् चुका र्ो या िो िषह की अिजध के जलए अपर 

सजचि या कोई समतुल्य या उच्चत्तर पि धाररत न दकया र्ो ; या   

(iii) सीमा-िुल्क, उत्पाि-िुल्क और सेिा-कर अपील अजधकरण, उच्च न्यायालय या उच्चतम न्यायालय  में अप्रत्यि-कर जिजधयों के 

अधीन मुकिमें में पयाहप्त अनुभि के सार् िस िषह तक अजधििा न रर् चुका र्ो ;  

(ग) तकनीकी सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् भारतीय रािस्ट्ि सेिा (सीमा-

िुल्क और कें द्रीय उत्पाि-िुल्क सेिा समूर् ‘क’) का सिस्ट्य न रर् चुका र्ो ; और सीमा-िुल्क प्रधान आयुि या कें द्रीय उत्पाि-िुल्क या 

इसके समतुल्य या उच्चत्तर पि धाररत न कर चुका र्ो या तीन िषह के जलए न्याजयक, न्याजयक कल्प या न्याय जनणाहयक को न कर चुका  

र्ो ।  

(4) तस्ट्कर और जिििेी मदु्रा छलसाधक (सपंजत्त समपर्रण) अजधजनयम, 1976 (1976 का 13) के अधीन अपील अजधकरण की ििा में, 

कोई व्यजि— 

(क) अध्यि के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् उच्चतम न्यायालय का कोई 

न्यायाधीि या दकसी उच्च न्यायालय का मुय य न्यायमूर्तह न र्ो या न रर् चुका र्ो;   

(ख) सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक भारत सरकार में अपर सजचि या उसके 

समतुल्य या उच्चत्तर पि धाररत न कर चुका र्ो और तीन िषह के जलए न्याजयक, न्याजयक कल्प या न्याय जनणाहयक कृत्यों को न कर 

चुका र्ो ।  

(5) प्रिासजनक अजधकरण अजधजनयम, 1985 (1985 का 13) के अधीन अजधकरणों की ििा में, कोई व्यजि— 

(क) अध्यि के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्,--  

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ; या  

(ii) कें द्रीय प्रिासजनक अजधकरण में प्रिासजनक सिस्ट्य या न्याजयक सिस्ट्य के रूप में कम से कम तीन िषह की अिजध के जलए पि 

धाररत न कर चुका र्ो ;  

(ख) न्याजयक सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्,-- 

(क)  दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ; या 

(ख) भारत सरकार में अपर सजचि या सिस्ट्य-सजचि, भारत का जिजध आयोग सजर्त जिजध कायह मामले जिभाग या जिधायी 

जिभाग में इसके समतुल्य या उच्चत्तर पि धाररत न कर चुका र्ो ;  
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(ग) िर् िस िषह की सजम्मजलत अिजध के जलए जिला न्यायाधीि या अपर जिला न्यायाधीि न रर् चुका र्ो ;  

(घ) कें द्रीय प्रिासजनक अजधकरण, सिस्त्र बल अजधकरण, उच्च न्यायालय या उच्चतम न्यायालय में सेिा मामलों के मुकिमें में 

पयाहप्त अनुभि के सार् िस िषह तक अजधििा न रर् चुका र्ो ; 

(ग)  प्रिासजनक सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् भारत सरकार के अपर सजचि 

या कें द्रीय सरकार या दकसी राज्य सरकार के अधीन कोई अन्य पि धाररत न कर चुका र्ो और ऐसा िेतनमान धाररत न कर रर्ा र्ो, 

िो भारत सरकार के अपर सजचि के िेतनमान से कम न र्ो :  

      परंतु अजखल भारतीय सेिा के िे अजधकारी, िो दकसी जनम्नतर पि के जलए कें द्रीय प्रजतजनयुजि पर र्े या र्ैं, िे उस तारीख से, जिस 

तारीख से ऐसे अजधकारी प्रोफामाह प्रोन्नजत या िास्ट्तजिक प्रोन्नजत प्रिान की गई र्ी, िो अपर सजचि के स्ट्तर से पूिहतर र्ै, अपर सजचि के 

पि को धाररत दकया हुआ समझा िाएगा और ऐसी तारीख के पश्चात् कें द्रीय प्रजतजनयुजि पर व्यतीत अिजध इस खंड के प्रयोिन के जलए 

अर्हक सेिा के रूप में गणना की िाएगी ।  

(6) रेल िािा अजधकरण अजधजनयम, 1987 (1987 का 54) के अधीन रेल िािा अजधकरण की ििा में, कोई व्यजि— 

(क) अध्यि के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्,-- 

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ; या  

(ii) कम से कम तीन िषह की अिजध के जलए, यर्ाजस्ट्र्जत, उपाध्यि, न्याजयक सिस्ट्य या तकनीकी सिस्ट्य न रर् चुका र्ो ।  

(ख) उपाध्यि (न्याजयक) के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्,--  

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ; या  

(ii) मुकिमें में िस िषह के अनुभि के सार् भारतीय जिजधक सेिा का सिस्ट्य न रर् चुका र्ो और अपर सजचि या कोई समतुल्य या 

अन्य उच्चत्तर पि धाररत न कर चुका र्ो ; या  

(iii) कम से कम िो िषह के जलए जसजिल न्याजयक पि, जिसका िेतनमान भारत सरकार के अपर सजचि के िेतनमान से कम न र्ो, 

धाररत करता र्ो; या   

(iv) कम से कम तीन िषह की अिजध के जलए न्याजयक सिस्ट्य के रूप में पि धाररत न कर चुका र्ो । 

(ग) कोई व्यजि उपाध्यि (तकनीकी) के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्,--  

(i) कम से कम तीन िषह की अिजध के जलए तकनीकी सिस्ट्य के रूप में पि धाररत न रर् चुका र्ो ; या  

(ii) िो िषह की अिजध के जलए रेल प्रिासन के अधीन दकसी पि को, जिसका िेतनमान भारत सरकार के अपर सजचि के िेतनमान 

से कम न र्ो, धाररत न कर चुका र्ो और रेल से संबंजधत िािे और िाजणजज्यक मामलों में जनयम और प्रदक्या तर्ा अनुभि में 

पयाहप्त ज्ञान न रखता र्ो । 

(घ) कोई व्यजि, न्याजयक सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्,--  

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ;  

(ii) िस िषह की सजम्मजलत अिजध के जलए जिला न्यायाधीि या अपर जिला न्यायाधीि न रर् चुका र्ो ; 

(iii) रेल िािा अजधकरण, उच्च न्यायालय या उच्चतम न्यायालय में िीिन और संपजत्त से िजत से संबंजधत िािे के जनपर्ारे में मुकिमें 

में पयाहप्त अनुभि के सार् िस िषह तक अजधििा न रर् चुका र्ो ;  

(ड.) कोई व्यजि तकनीकी सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् रेल से संबंजधत िािे 

और िाजणजज्यक मामले में कम से कम पच्चीस िषह का जनयमों और प्रदक्या में योग्यता, सत्यजनष्ठा और जििेष ज्ञान न रखता र्ो ।  
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(7) भारतीय प्रजतभूजत जिजनमय बोडह अजधजनयम, 1992 (1992 का 15) के अधीन प्रजतभजूत अपील अजधकरण की ििा में, कोई 

व्यजि— 

(क) पीठासीन अजधकारी के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर् उच्चतम न्यायालय का कोई 

न्यायाधीि या दकसी उच्च न्यायालय का मुय य न्यायमूर्तह न र्ो या न रर् चुका र्ो ;  

(ख) न्याजयक सिस्ट्य के रूप में जनयुि दकए िाने के जलए तब तक अर्र्हत नर्ीं र्ोगा, िब तक दक िर्— 

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर् चुका र्ो ; या  

(ii) भारतीय प्रजतभूजत जिजनयम बोडह, प्रजतभूजत अपील अजधकरण, उच्च न्यायालय या उच्चतम न्यायालय के समि जित्तीय िेत्र स े

संबंजधत मामलों में मुकिमेबािी में पयाहप्त अनुभि सजर्त िस िषह तक अजधििा न रर्ा र्ो । 

(ग) तकनीकी सिस्ट्य, िब तक दक,- 

(i) केन्द्रीय सरकार के मंत्रालय या जिभाग में अपर सजचि का पि या केन्द्रीय सरकार या दकसी राज्य सरकार में कोई समतुल्य या 

उच्चतर पि धारण न दकया र्ो; या   

(ii) प्रमाजणत योग्यता, सत्यजनष्ठा िाला ऐसा व्यजि जिसके पास जित्तीय िेत्रों में जिसके अंतगहत प्रजतभूजतयााँ जचन्र्ांकन या पेंिन जनजध 

या िाजणज्या व्युत्पाि या बीमा भी र् ैकम से कम पच्चीस िषह का जििेष ज्ञान और िृजत्तक अनुभि न र्ो :-  

परन्तु बोडह या बीमा जिजनयामक और जिकास प्राजधकरण का कोई सिस्ट्य या अंिकाजलक सिस्ट्य या पेंिन जनजध जिजनयामक 

और जिकास प्राजधकरण, या बोडह में या ऐस ेप्राजधकरणों में कायहकारी जनििेक के समतुल्य ज्येष्ठ प्रंबंधन स्ट्तर पर कोई व्यजि, उसकी 

सेिा या कायहकाल के िौरान यर्ाजस्ट्र्जत, बोडह के पीठासीन  अजधकारी या प्रजतभूजत अपील अजधकरण के सिस्ट्य के रूप में जनयुि नर्ीं 

दकया िाएगा या ऐसे अजधकाररयों के सार् उस तारीख से िो िषह के भीतर जिस पर िर् बोडह या ऐसे अजधकरणों में पि धारण करने से 

प्रजिरत न र्ो िाता । 

परन्तु यर् और दक पीठासीन अजधकारी या सिस्ट्य ऐसा व्यजि र्ोगा जिसका कोई जित्तीय या अन्य जर्त नर्ीं र् ैिैसा दक ऐसा 

पीठासीन अजधकारी या सिस्ट्य के रूप में उनके कायों पर प्रजतकूल रूप से प्रभाजित करने के जलए संभाव्य र् ै। 

(8) बैंकों और जित्तीय संस्ट्र्ाओं को िोध्य ऋण िसूली अजधकरण अजधजनयम, 1993 (1993 का 51) के अधीन ऋण िसूली अजधकरण 

की ििा में, कोई भी व्यजि तब तक िर् ऋण िसूली अजधकरण में पीठासीन अजधकारी के रूप में जनयुि के जलए अर्र्हत नर्ीं र्ोगा िब 

तक िर् जिला न्यायधीि न र्ो या न रर्ा र्ो । 

(9) बैंकों और जित्तीय सस्ट्र्ाओं को िोध्य ऋण िसूली अजधकरण अजधजनयम, 1993 (1993 का51) के अधीन ऋण िसूली अजधकरण 

की ििा में, कोई भी व्यजि तब तक अध्यि के रूप में जनयुजि के जलए अर्र्हत नर्ीं र्ोगा िब तक दक िर्- 

(क) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ख) भारतीय जिजधक सेिा का सिस्ट्य न रर्ा र्ो जिसके पास मुकिमेबािी का िस िषह का अनुभि न र्ो और अपर सजचि या कोई 

समतुल्य या दकसी उच्चतम पि पर पिधारण न दकया र्ो ; या 

(ग) दकसी ऋण िसूली अजधकरण में पीठासीन अजधकारी के रूप में तीन िषह तक पिधारण न दकया र्ो । 

(10) भारतीय िरू-संचार जिजनयामक प्राजधकरण अजधजनयम 1997 (1997 का 24) के अधीन िरू-संचार जििाि समाधान और अपील 

अजधकरण की बाबत कोई भी व्यजि जनम्नजलजखत पि पर जनयुजि के जलए अर्र्हत नर्ीं र्ोगा-  

(क) अध्यि, िब तक दक िर्- 

(i) उच्चतम न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ii) दकसी उच्च न्यायालय का मुय य न्यायमूर्तह न र्ो या न रर्ा र्ो । 

(ख) सिस्ट्य, िब तक दक िर् योग्यता, सत्यजनष्ठा और प्रजतष्ठा िाला ऐसा व्यजि जिसके पास अर्हिास्त्र, कारबार, िाजणज्य, जिजध, जित्त, 

लेखा-कमह, प्रबंध, उद्योग, लोक कायह, प्रिासन, िरू संचार या ऐस े अन्य मामले िो िरू-संचार जििाि समाधान और अपील अजधकरण 

पर उपयोगी र्ो में कम से कम पच्चीस िषह जििेष अनुभि और िृजत्तक अनुभि न  र्ो । 

(11) कंपनी अजधजनयम, 2013 (2013 का 18) के अधीन  राष्ट्रीय कंपनी जिजध अपील अजधकरण की ििा में, कोई भी व्यजि 

जनम्नजलजखत पि पर जनयुजि के जलए तब तक अर्र्हत नर्ीं र्ोगा  



6  THE GAZETTE OF INDIA : EXTRAORDINARY    [PART II—SEC. 3(i)] 

(क) अध्यि िब तक दक िर् उच्चतम न्यायालय का न्यायाधीि या दकसी उच्च न्यायालय का न्यायमूर्तह न र्ो या न रर्ा र्ो । 

(ख) न्याजयक सिस्ट्य, िब तक दक िर्-  

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ii) राष्ट्रीय कंपनी जिजध अजधकरण में पांच िषह तक न्याजयक सिस्ट्य न रर्ा र्ो ; या 

(iii) ऐसा अजधििा जिसके पास राष्ट्रीय कंपनी जिजध अजधकरण, राष्ट्रीय कंपनी जिजध अपील अजधकरण, उच्च न्यायालय या उच्चतम 

न्यायालय के समि कंपनी कायह संबंधी मामलों में मुकिमेबािी का िस िषह तक का पयाहप्त अनुभि न रर्ा र्ो । 

(ग) तकनीकी सिस्ट्य, िब तक दक िर् प्रमाजणत योग्यता, सत्यजनष्ठा और प्रजतष्ठा िाला व्यजि न र्ों जिनके पास जिजध, औद्योजगक जित्त, 

औद्योजगक प्रबंध या प्रिासन, औद्योजगक पुनर्नहमाण, जिजनधान, लेखा कमह या ऐसे अन्य मामले िो राष्ट्रीय कंपनी जिजध अपील 

अजधकरण के जलए उपयोगी र्ो, में कम से कम पच्चीस िषह का जििेष ज्ञान और िृजत्तक अनुभि न र्ो । 

(12) उपभोिा संरिण अजधजनयम, 2019 (2019 का 35) के अधीन राष्ट्रीय उपभोिा जििाि समाधान आयोग की ििा मे कोई भी 

व्यजि जनम्नजलजखत पि पर जनयुजि के जलए अर्र्हत नर्ीं र्ोगा- 

(क) अध्यि, िब तक  दक िर्- 

(i) उच्चतम न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ii) दकसी उच्च न्यायालय का मुय य न्यायमूर्तह न र्ो या न रर्ा र्ो । 

(ख) सिस्ट्य, िब तक दक िर्- 

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ii) िस िषह की अिजध तक जिला न्यायाधीि और अपर न्यायाधीि के रूप में न रर्ा र्ो ; या   

(iii) योग्यता, सत्यजनष्ठा और प्रजतष्ठा िाला ऐसा व्यजि जिसके पास अर्हिास्त्र, कारबार, िाजणज्य, जिजध, जित्त, लेखा-कमह, प्रबंध, 

उधोग, लोक कायह, प्रिासन या ऐसे अन्य मामले िो राष्ट्रीय उपभोिा जििाि समाधान आयोग के जलए उपयोगी र्ो, में कम से कम 

पच्चीस िषह का जििेष ज्ञान और िृजत्तक अनुभि न रर्ा र्ो । 

(13) जिद्युत अजधजनयम, 2003 (2003 का 36) के अधीन जिद्युत अपील अजधकरण की ििा में कोई भी व्यजि जनम्नजलजखत पि पर 

जनयुजि के जलए अर्र्हत नर्ीं र्ोगा- 

(क) अध्यि. िब तक दक िर्- 

(i) उच्चतम न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो; या 

(ii) दकसी उच्च न्यायालय का मुय य न्यायमूर्तह न र्ो या न रर्ा र्ो । 

(ख) न्याजयक सिस्ट्य, िब तक दक िर्-  

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ;  या  

(ii) िस िषह की सजम्मजलत अिजध तक जिला न्यायाधीि या अपर जिला न्यायाधीि के रूप में न रर्ा र्ो ; या 

(iii) ऐसा अजधििा जिनके पास केन्द्रीय जिद्युत जिजनयामक आयोग, राज्य जिद्युत जिजनयामक आयोग, जिद्युत अपील अजधकरण, उच्च 

न्यायालय या उच्चतम न्यायालय के समि जिद्युत िेत्र संबंधी मामलों में मुकिमेबािी का िस िषह का जििेष अनुभि न र्ो । 

(ग) तकनीकी सिस्ट्य, िब तक दक िर् योग्यता, सत्यजनष्ठा  और प्रजतष्ठा िाला ऐसा व्यजि जिसके पास जिद्युत उत्पािन, पारेषण, 

जितरण, जिजनयम, अर्हिास्त्र कारबार, िाजणज्य, जिजध, जित्त, लेखा-कमह, प्रबंध, उद्योग, लोक कायह, प्रिासन या ऐसे अन्य मामले िो 

अपील अजधकरण के जलए उपयोगी र्ों में कम से कम पच्चीस िषह तक का जििेष ज्ञान और िृजत्तक अनुभि न र्ो । 

(14) सिस्त्र बल अजधजनयम, 2007 (2007 का 55) के अधीन सिस्त्र िब अजधकरण की ििा में कोई भी व्यजि जनम्नजलजखत पि पर 

जनयुजि के जलए अर्र्हत नर्ीं र्ोगा- 

(क) अध्यि, िब तक दक िर्- 

(i)  उच्चतम न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 
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(ii) दकसी उच्च न्यायालय का मुय य न्यायामूर्तह न र्ो या न रर्ा र्ो । 

(ख) न्याजयक सिस्ट्य, िब तक दक िर्- 

(i)  दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या  

(ii) ऐसा अजधििा जिसके पास केन्द्रीय प्रिासजनक अजधकरण, सिस्त्र बल अजधकरण, उच्च न्यायालय या उच्चतम न्यायालय में सेिा 

संबंधी मामलों का मुकिमेबािी का िस िषह का पयाहप्त अनुभि न र्ो । 

(ग) प्रिासजनक सिस्ट्य, िब तक दक 

(i) जिसने सेना में मेिर िनरल या उससे ऊपर की पंजि का पि अर्िा नौसेना या िायुसेना में समतुल्य पंजि का पि तीन िषह की कुल 

अिजध के जलए धारण दकया र्ो या कर रर्ा र्ो ; या 

(ii) जिसने सेना या नौसेना अर्िा िायु सेना में िि एडिोकेर् िनरल के रूप में एक िषह से अजधक सेिा न की र्ो और क्मिः उसकी 

पंजि मेिर िनरल, कोमोडोर और एयर कोमोडोर से अन्यून न र्ो;  या 

(iii) कोई व्यजि जिसमें योग्यता, सत्यजनष्ठा तर्ा प्रजतष्ठा र्ो और िो अर्हिास्त्र, कारबार, िाजणज्य, जिजध, जित्त, लेखा-कमह, प्रबंध, 

उद्योग, लोक-कायह, प्रिासन या कोई अन्य मामला िो सिस्त्र बल अजधकरण के जलए उपयोगी र्ो में तीस िषह से अनजधक का जििेष 

ज्ञान और िृजत्तक अनुभि न रखता र्ो । 

(15) राष्ट्रीय र्ररत अजधकरण अजधजनयम, 2010 (2010 का 19) के अधीन राष्ट्रीय र्ररत अजधकरण की ििा में कोई व्यजि 

जनम्नजलजखत के रूप में जनयुजि के जलए अर्र्हत नर्ीं र्ोगा  

(क) अध्यि के रूप में, िब तक दक िर्,- 

(i) दकसी उच्च न्यायालय का न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ii) दकसी उच्च न्यायालय का मुय य न्यायमूर्तह न र्ो या न रर्ा र्ो । 

(ख) न्याजयक सिस्ट्य, िब तक दक – 

(i) दकसी उच्च न्यायाधीि न र्ो या न रर्ा र्ो ; या 

(ii) िस िषह की सजम्मजलत अिजध के जलए जिला न्यायाधीि और अपर जिला न्यायाधीि न रर्ा र्ो ; या 

(iii) राष्ट्रीय र्ररत अजधकरण, दकसी उच्च या उच्चतम न्यायालय में पयाहिरण और िन से संबंजधत मामलों में मुकिमेंबािी के सारिान् 

अनुभि के सार् िस िषह के जलए अजधििा न रर्ा र्ो । 

(ग) जििेषज्ञ सिस्ट्य, िब तक दक िर्- 

(i) जिज्ञान मे जडग्री या स्नातकोत्तर जडग्री या डाक्ट्रेर् जडग्री और प्रय यात राष्ट्रीय स्ट्तरीय संस्ट्र्ा में िन तर्ा पयाहिरण (जिसके अंतगहत 

प्रिषूण जनयंत्रण पररसंकर्मय पिार्ह प्रबंध, पयाहिरण समाधान जनधाहरण, िलिायु पररितहन प्रंबंध, िैि-जिज्ञान जिजिधता प्रबंध और 

पयाहिरण संरिण भी र्)ै के िेत्र में पांच िषह के व्यािर्ाररक अनुभि सजर्त सुसंगत िेत्र में पच्चीस िषह का अनुभि न रखता र्ो । 

(ii) केन्द्रीय सरकार या राज्य सरकार या राष्ट्रीय या राज्य स्ट्तरीय प्रय यात संस्ट्र्ा में पयाहिरणीय मामलों के सार् व्यौर्ार करने के पांच  

िषह के अनुभि सजर्त पच्चीस िषह का प्रिासजनक अनुभि न रखता र्ो ।  

4. सिस्ट्यों और अध्यिों के पिों के जलए चयन,- 

(1) सजमजत भरे िाने िाले सिस्ट्यों के प्रस्ट्ताजित पिों का ब्यौरा ितेे हुए सिस्ट्य सजचि के माध्यम से ररजि पररपत्र ऐसे उपांतरण िो 

उजचत समझा िाए करने के पश्चात् प्ररूप 1 में िारी करा सकेगी, जिसमें जनम्नजलजखत सजम्मजलत  र् ै– 

(क) जिद्यमान और भािी ररजियों की संय या,  

(ख) अर्हताएाँ 

(ग) िेतन और भते्त 

(घ) आिेिन के जलए रूप जिधान, और 

(ङ) आिेिन भरने के जलए अंजतम तारीख । 
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(2) सजमजत पररपत्र के प्रत्युत्तर में प्राप्त प्रत्येक आिेिन की अर्हताओं की छानबीन करेगी या कराएगी और िैजिक अन्योन्यदक्या के जलए 

पात्र अभ्यर्र्हयों को ऐसी संय या में िार्हजलस्ट्र् कर सकेगी िैसा िर् उजचत समझे ।  

(3) अध्यि के पि के जलए सजमजत या तो ररजियों का पररपत्र िारी करा सकेगी और आिेिन मांग सकेगी और/ या जनयजुि के जलए पात्र 

उपयुि व्यजियों की खोि कर सकेगी और अध्यि के पि पर चयन के दकए जनधाहरण कर सकेगी,  

(4) सजमजत अभ्यर्ी की पात्रता के संपूणह जनधाहरण के आधार पर अपनी जसफाररिें कर सकेगी जिसके अंतगहत उपयुिता पर ध्यान िनेे के 

पश्चात् िैयजिक अन्योन्यादक्या के माध्यम से जनधाहरण पूिह प्रििहन का अजभलेख, जिश्वसनीयता सार् र्ी सार् अजधकरण की अपेिाओं 

को ध्यान मे रखते हुए न्यायजनणाहयक अनुभि भी र्ै और अजधजनयम की धारा 3 की उपधारा (7) के उपबंधो के अनुसार प्रत्येक पि के 

जलए जिस र्तेु चयन दकया िाना र् ैिो नाम के पैनल की जसफाररि करेगी । 

5. पनुर्नहयजुि के जलए चयन – 

(1) पुनर्नहयजुि के दकए दकसी आिेिन पर उसी रीजत से अजधमानतः ररजि पररपत्र या अन्यर्ा के प्रत्युत्तर में िार्ह जलस्ट्र् दकए गए सभी 

व्यजियों के सार् जिचार दकया िाएगा, िो रीजत मूल जनयुजि के जलए र्,ै 

(2) दकसी पि पर उपयुिता के जलए जनधाहरण करते समय सजमजत पुनर्नहयुजि चार्ने िाले व्यजियों को अजधकरण में उनके अनुभि के 

जलए अजतररि अजधमान िगेी और ऐसा करते समय ऐसे व्यजि के अजधकरण के सिस्ट्य या अध्यि के रूप में कायह करते समय प्रििहन का 

ध्यान रखेगी । 

6. अध्यि और सिस्ट्यों की जचदकत्सीय उपयुिताः- कोई व्यजि अजधकरण के अध्यि या सिस्ट्य के रूप में जनयुि नर्ीं दकया िाएगा िब 

तक दक िर् केन्द्रीय सरकार द्वारा इस संबंध में जिजनर्िहष्ट दकसी प्राजधकारी द्वारा जचदकत्सीय रूप से उपयुि घोजषत नर्ीं दकया गया र्ो । 

7. आकजस्ट् मक ररजक्ट् त.— (1) जनम् नजलजखत के पि में आकजस्ट् मक ररजक्ट् त की ििा में,--  

(क)  अध् यि की ििा में, केन् द्रीय सरकार को उपाध् यि या उपसभाध् यि या उपसभापजत अर्िा उसकी अनुपजस्ट् र्जत में अजधकरण के 

दकसी एक सिस्ट् य को अध् यि के रूप में कायहिर्न करने के जलए जनयुक्ट् त करने की िजक्ट् त र्ोगी । 

(ख) ऋण िसूली अपीली अजधकरण के अध् यि की ििा में, केन् द्रीय सरकार को दकसी अन् य ऋण िसूली अपील अजधकरण के अध् यि को 

अध् यि के रूप में कायहिर्न करने के जलए जनयुक्ट् त करने की िजक्ट् त र्ोगी ।  

(ग) ऋण िसूली अपील अजधकरण के पीठासीन अजधकारी की ििा में, ऋण िसूली अजधकरण के अध् यि को दकसी अन् य ऋण िसूली 

अपील अजधकरण के पीठासीन अजधकारी के रूप में कायहिर्न करने के जलए जनयुक्ट् त करने की िजक्ट् त र्ोगी । 

(घ) राि्  य प्रिासजनक अजधकरण के अध् यि की ििा में, संबंजधत राज् य सरकार को दकसी एक सिस्ट् य को अध् यि के रूप में कायहिर्न 

करने के जलए जनयुक्ट् त करने की िजक्ट् त र्ोगी । 

अध् याय 3 

अध् यि या सिस्ट् य का त् यागपत्र या र्र्ाया िाना 

8. त् यागपत्र.— अध् यि या सिस्ट् य, दकसी भी समय केन् द्रीय सरकार को जलजखत में संबोजधत करके अपने पि से त् यागपत्र ि ेसकें गे: 

परंतु अध् यि या सिस्ट् य िब तक दक उसे केन् द्रीय सरकार द्वारा पिमुक्ट् त र्ोना अनुज्ञात नर्ीं दकया िाता र् ैिर् ऐसी सूचना की 

प्राज‍ त की तारीख से तीन मास के अिसान तक या उत् तराजधकारी के रूप में सम् यक रूप से जनयुक्ट् त कोई ्‍ यजक्ट् त अपना पि धारण नर्ीं 

कर लेता अर्िा उसकी पिािजध की समाज‍ त तक, इनमें से िो पर्ले र्ो, पि धारण करता रर्गेा।  

9. जिकायतों की िाचं करन ेके जलए प्रदक्या.— (1) िर्ां केन् द्रीय सरकार द्वारा अध् यि या सिस्ट् य के संबंध में उसके पि के कृत् यों के 

पालन में किाचार या असमहर्ता के दकसी जनज‍ चत आरोप का अजभकर्न करते हुए जलजखत जिकायत प्रा‍ त की िाती र्,ै तो िर् ऐसी 

जिकायत की प्रारंजभक छानबीन करेगी । 

(2) िर्ां प्रारंजभक छानबीन पर केन् द्रीय सरकार की यर् राय र् ैदक अध् यि या सिस्  य के किाचार या असमहर्ता की सत् यता की िांच 

करने की जलए युजक्ट् तयुक्ट् त आधार र् ैतो िर् सजमजत को जनिदेशि करेगी । 

(3) सजमजत िांच करेगी या दकसी ्‍ यजक्ट् त द्वारा िांच कराएगी िो-  

(क) िर्ां िांच अध् यि के जिुद्ध  र्ै, उच् चतम न् यायालय का न् यायाधीि या उच् च न् यायालय का मुय  य न् यायमूर्तह र् ैअर्िा रर्ा र्ै, या  

(ख) िर्ां िांच सिस्ट् य के जिुद्ध  र्ै, उच् च न् यायालय का न् यायाधीि र् ैया रर्ा र् ै। 
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(4) िांच ऐसे समय के भीतर या ऐसे अजतररक्ट् त समय के भीतर पूरी की िाएगी, िो केन् द्रीय सरकार द्वारा अजधमानत: छर् मार् के 

भीतर जिजनर्िहष् र् दकया िाए । 

(5) सजमजत, िांच के जनष् कषह के प‍ चात् केन् द्रीय सरकार को संपूणह मामले पर ऐसी र्ीका-रर्‍ पजणयों के सार् िो िर् उजचत समझे पृर्क 

रूप से प्रत् येक आरोप पर उसके जनष् कषह और उस पर के कारणों का उसमें कर्न करते हुए अपनी ररपोर्ह केन् द्रीय सरकार को प्रस्ट् तुत  

करेगी  । 

(6) सजमजत जसजिल प्रदक्या संजर्ता, 1908 (1908 का 5) द्वारा अजधकजर्त प्रदक्याओं से बाध् य नर्ीं र्ोगी लेदकन प्राकृजतक न् याय के 

जस्ध ांतों द्वारा मागहिर्िहत र्ोगी और उसे अपनी प्रदक्या जिसके अंतगहत उसकी िांच की तारीख, स्ट् र्ान और समय जनयत करना भी र्ै, 

जिजनयजमत करने की िजक्ट् त र्ोगी ।  

 

अध् याय 4 

ितेन और भत् त े

10. ितेन.—(1) अध् यि को ऋण िसूली अजधकरण के पीठासीन अजधकारी और औद्योजगक अजधकरण के पीठासीन अजधकारी को 

छोड़कर, 2,50,000 ुदपये (जनयत) िेतन प्रजतमार् संित् त दकया िाएगा । 

(2) सिस्ट् य को 2,25,000 ुदपये िेतन प्रजतमार् संित् त दकया िाएगा । 

(3) केन् द्रीय सरकार द्वारा गरठत ऋण िसूली अजधकरण के पीठासीन अजधकारी या औद्योजगक अजधकरण के पीठासीन अजधकारी को 

1,44,200-2,18,200 ुदपये िेतन संित् त दकया िाएगा । 

(4) दकसी ्‍ यजक्ट् त के अध् यि या सिस्ट् य के रूप में जनयुक्ट् त दकए िाने की ििा में यदि उसे पेंिन प्रा‍ त र्ोती र् ैतो ऐसे ्‍ यजक्ट् त के िेतन में 

से उसके द्वारा आर्ररत पेंिन की सकल रकम को घर्ा दिया िाएगा । 

11. भत् त.े— (1) अध् यि और सिस्ट् य ऐसे भत् ते और फायिों को प्रा‍ त करने के र्किार र्ोंगे िो भारत सरकार के समान िेतन िाले समूर् 

‘क’ पि धारण करने िाले अजधकाररयों को अनुज्ञेय र् ै। 

(2) उप जनयम (1) में अंतर्िहष् र् दकसी बात के र्ोते हुए भी 1 िनिरी, 2021 से अध् यि या सिस्ट् य के पास तत् समय प्रिृत् त जनयमों के 

अनुसार केन् द्रीय सरकार द्वारा उपलब् ध कराई िा रर्ी आिास सुजिधा का लाभ उठाने का जिकल् प र्ोगा अर्िा िे जनम् नजलजखत सीमा के 

अध् यधीन रर्ते हुए मकान दकराए की प्रजतपूर्तह  के जलए पात्र र्ोंगे- 

(क) ऋण िसूली अजधकरण के पीठासीन अजधकारी और औद्योजगक अजधकरण के पीठासीन अजधकारी के जसिाय अध् यि की 

ििा में एक लाख पचास र्िार ुदपये प्रजतमार् ; और 

(ख) अजधकरण के सिस्ट् य और ऋण िसूली अजधकरण तर्ा औद्योजगक अजधकरण के पीठासीन अजधकाररयों की ििा में एक 

लाख पच् चीस र्िार ुदपये प्रजतमार् ।  

12. पररिर्न भत् ता.—अध् यि या सिस्ट् य स्ट् र्ाफ कार जनयमों के उपबंधों के अनुसार भारत सरकार में समूर् ‘क’ पि धारण करने िाले 

समान िेतन िाले अजधकाररयों को अनुज्ञेय सुजिधाओं के अनुसार िासकीय और जनिी प्रयोिनों के जलए यात्रा र्तेु स्ट् र्ाफ कार की 

सुजिधा के जलए र्किार र्ोंगे। 

 

अध् याय 5 

पेंिन, भजिष् य जनजध, उपिान और छुट्टी 

13. पेंिन, भजिष् य जनजध और उपिान.—(1) उच् चतम न् यायालय या उच्  च न् यायालय के सेिारत न् यायाधीि या दकसी संगरठत सेिा के 

सिस्ट् य को अध् यि या सिस्ट् य केरूप में जनयुक्ट् त दकए िाने की ििा में, अजधकरण की सेिा, उस सेिा जिससे िर् संबंजधत र्ै के जनयमों के 

अनुसार पेंिन आर्ररत दकए िाने के जलए गणना में ली िाएगी और यर्ाजस्ट् र्जत साधारण भजिष् य जनजध (केन् द्रीय सेिाएं) जनयम, 1960 

या अंििायी पेंिन प्रणाली तर्ा उसे लागू पेंिन के जलए जनयमों के उपबंधों द्वारा िाजसत र्ोगी ।  

(2) अन् य सभी मामलों में, सिस्ट् य यर्ाजस्ट् र्जत अंििायी भजिष् य जनजध (भारत) जनयम, 1962 या अंििायी पेंिन प्रणाली के उपबंधों 

द्वारा िाजसत र्ोगी । 

(3) अजधकरण में िी गई सेिाओं के जलए अजतररक्ट् त पेंिन और उपिान अनुज्ञेय नर्ीं र्ोगी ।  
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14. छुट्टी.—(1) अध् यि या सिस्ट् य प्रत् येक िषह की सेिा के जलए तीस अर्िहत छुट्टी के र्किार र्ोंगे । 

(2) दकसी कैलेंडर िषह में अध् यि या सिस्ट् यों को आठ से अजधक आकजस्ट् मक छुट्टी प्रिान नर्ीं की िा सकेगी । 

(3) छुट्टी के िौरान, छुट्टी िेतन का संिाय केन् द्रीय जसजिल सेिा (छुट्टी), जनयम, 1972 के जनयम 40 द्वारा िाजसत र्ोगी । 

(4) अध् यि या सिस्ट् य इस ितह के अध् यधीन रर्ते हुए, उसके खाते में जिद्यमान अर्िहत छुट्टी की बाबत छुट्टी भुनाने का र्किार र्ोगा दक 

अजधकतम छुट्टी भुनाना जिसके अंतगहत पूिह सेिा से सेिाजनिृजत् त के समय प्रा‍ त रकम भी र्ै, दकसी भी ििा में केन् द्रीय जसजिल सेिा 

(छुट्टी) जनयम, 1972 के अधीन जिजर्त सीमा से अजधक नर्ीं र्ोगी ।  

(5) छुट्टी स्ट् िीकृत करने िाला प्राजधकारी जनम् नानुसार र्ोगा – 

(क) सिस्ट् य के जलए अध् यि; 

(ख) अध् यि की अनुपजस्ट् र्जत की ििा में, राज् य प्रिासजनक अजधकरण के अध् यि या राज् य प्रिासजनक के अध् यि के जलए संबंजधत राज् य 

सरकार; और 

(ग) खंड (ख) में समाजिष्ट से जभन् न की ििा में अध् यि की अनुपजस्ट् र्जत में अध् यि या सिस्ट् य के जलए केन् द्रीय सरकार ।  

(6) केन् द्रीय सरकार अध् यि या सिस्ट् यों की जिििे यात्रा के जलए मंिूरी प्राजधकारी र्ोगा । 

 

अध् याय 6 

प्रकीणह 

15. जित् तीय और अन् य जर्तों की घोषणा.— अध् यि या सिस्ट् य अपना पि ग्रर्ण करने से पर्ले अपनी आजस्ट् तयों और अपने िाजयत् िों और 

जित् तीय तर्ा अन् य जर्तों की घोषणा करेगा । 

16. सिेा की अन् य ितें.—(1) अध् यि या सिस्ट् यों की सेिा के जनबंधन और अन् य ितों जिसके जलए इन जनयमों में स्ट् पष् र् उपबंध नर्ीं 

बनाए गए र्ैं ऐसी र्ोगी िो समूर् ‘क’ पि धारण करने िाले भारत सरकार के समान िेतन िाले अजधकारी को अनुज्ञेय र्ैं । 

(2) अध् यि या सिस्ट् य उस अजधकरण की सेिाओं से सेिाजनिृजत् त के प‍ चात् अजधकरण के समि कोई ्‍ यिसाय नर्ीं करेगा । 

(3) अध् यि या सिस्ट् य अजधकरण में इन िमताओं में कायह करते समय कोई माध् यस्ट् र्म् समनुििेन नर्ीं करेगा । 

(4) अजधकरण का अध् यि या सिस्ट् य उस तारीख से जिसको िर् पि पर बना नर्ीं रर्ता र्ै िो िषह की अिजध के जलए कोई जनयोिन 

दकसी ्‍ यजक्ट् त िो अजधकरण के समि कायहिाजर्यों का पिकार र् ै के प्रबंध या प्रिासन में या उसस ेसंसक्ट् त जनयोिन स्ट् िीकार नर्ीं 

करेगा: 

परंतु इस जनयम में अंतर्िहष् र् कोई बात केन् द्रीय सरकार या राज् य सरकार या स्ट् र्ानीय जनकाय या दकसी कानूनी प्राजधकरण या 

केन् द्रीय, राज् य अर्िा प्रांतीय अजधजनयम द्वारा या उसके अधीन स्ट् र्ाजपत दकसी जनगम या कंपनी अजधजनयम, 2013 (2013 का 18) की 

धारा 2 के खंड (45) में यर्ा पररभाजषत सरकारी कंपनी के अधीन दकसी जनयोिन को लागू नर्ीं र्ोंगे । 

17. पि और गोपनीयता की िपर्.--  अध् यि या सिस्ट् य के रूप में जनयुक्ट् त दकया गया प्रत् येक ्‍ यजक्ट् त अपना पि ग्रर्ण करने से पर्ले इन 

जनयमों से उपाबंध प्ररूप 2 और प्ररूप 3 में पि और गोपनीयता की िपर् लेगा और र्स्ट् तािर करेगा । 
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प्ररूप I 

(जनयम 4 िखेें) 

[आिेिन के प्ररूप सजर्त ररजि पररपत्र का प्ररूप] 

                          फा. सं. 

भारत सरकार  

______________मंत्रालय  

______________जिभाग  

 

कमरा नं. ________ 

नई दिल्ली-110001  

दिनांक: ____________  

 

ररजि पररपत्र  

जिषय:-  ____________________ अजधकरण में अध्यि/सिस्ट्य के पिों के जलए चयन-सबंधंी।  

 

1. अजधकरण:-  (अजधकरण का नाम)                     अजधकरण,                       अजधजनयम के अंतगहत स्ट्र्ाजपत एक 

अपीलीय अजधकरण र् ै िो अजधजनयम          के तर्त जिजभन्न अपीलों की सुनिाई करता र्ै।                            

_____________________का मुय यालय                              में जस्ट्र्त र् ै तर्ा इसके िेत्रीय न्यायपीठ                     

में जस्ट्र्त र्।ै सिस्ट्य, को चयन के पश्चात इनमें से दकसी भी स्ट्र्ान पर तैनात दकया िा सकता र्।ै  

 

2. ररजि:- जनम्नजलजखत जिद्यमान और              प्रत्याजित ररजियों के जलए आिेिन आमंजत्रत दकए िा रर् ेर्ैं।   

 

पि  स्ट्र्ान  ररजि की तारीख  

   

 

3. योग्यता:- अभ्यर्ी की जनयुजि के जलए योग्यताएं, पात्रता, िेतन और अन्य जनबंधन ि ितें, अजधकरण (सेिा की ितें) 

जनयम, 2021 के प्रािधानों के अधीन र्ोंगी 

4. चयन की प्रदक्या:- उि पि पर जनयुजि के जलए नामों की जसफाररि करने के जलए अजधकरण सुधार अजधजनयम, 2021 के 

तर्त गरठत खोि सर्- चयन सजमजत, अभ्यर्र्हयों की योग्यता और अनुभि को समुजचत मर्त्ि ितेे हुए पिों के जलए 

आिेिन की उपयुिता के संबंध में आिेिनों की छानबीन करेगी और िैयजिक परस्ट्पर जिचार-जिमिह करने के जलए 

अभ्यर्र्हयों को चुनेगी। योग्यता, अनुभि और िैयजिक जिचार-जिमिह के आधार पर सजमजत द्वारा व्यापक मूल्यांकन के 

आधार पर अंजतम चयन दकया िाएगा।  

5. आििेन की प्रदक्या:- योग्य और इच्छुक अजधकाररयों के आिेिन उजचत माध्यम (िर्ां कर्ीं लागू र्ो) द्वारा आमंजत्रत दकए 

िाते र्ैं और जिसके सार् (i) अनुबंध- I पर दिए प्रपत्र में िीिन िृतांत (ii) अनुबंध – II में दिए गए 

जनयोिा/कायाहलयध्यि/अग्रेषण प्राजधकारी द्वारा दिए िाने िाला प्रमाणपत्र (iii) अजधकारी के अद्यतन सीआर/एपीएआर 

की स्ट्पष्ट प्रजतजलजपयां जिनमें दकसी समूर् ‘क’ अजधकारी द्वारा जिजधित प्रमाजणत जपछले पांच िषों की सीआर/एपीएआर 
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िाजमल र्ों (iv) संिगह सतकह ता (v) अनुबंध- III में सतकह ता एिं अनुिासजनक कोण से सत्यजनष्ठा प्रमाणपत्र/जनकासी (vi) 

जिगत िस िषों के िौरान अजधकारी पर लगाई गई छोर्ी या बड़ी िाजस्ट्तयों, यदि कोई र्ै, का जिस्ट्तृत जििरण, 

जनम्नजलजखत पते पर भेिदिया िाए, तादक इस कायाहलय में                     तक पहुाँच िाए।  

 

 

[नाम और पता] 

 

6. सािात्कार/परस्ट्पर जिचार जिमिह के जलए बुलाए गए अभ्यर्र्हयों को कोई यात्रा भत्ता/मर्ाँगाई भत्ता िये नर्ीं र्ोगा। 

अभ्यर्र्हयों को अपनी व्यिस्ट्र्ा स्ट्ियं करनी र्ोगी।  

 

7. जिज्ञापन और जनधाहररत आिेिन प्रपत्र मंत्रालय/अजधकरण की िेबसाइर् से डाउनलोड दकया िा सकता र्।ै  

 

8. अजंतम तारीख के बाि प्राप्त और उपयुहि उजल्लजखत आि‍यक अनुबंध के जबना प्राप्त आिेिन पर जिचार नर्ीं दकया 

िाएगा। 

 

सभी संगठनों और उनके िेत्रीय कायाहलयों में जिस्ट्तार से प्रचार दकया िाए तादक िीघ्र और इष्टतम संय या में आिेिन प्राप्त र्ो सकें ।  

 

 

(र्स्ट्तािर करने िाले अजधकारी का नाम) 

अिर सजचि, भारत सरकार/जनििेक  

 

अनलुग्नक-।  

प्रपत्र 

 

 

उम्मीििार द्वारा 

जिजधित 

र्स्ट्तािर र्ते ु

स्ट्र्ान   

 

1. नाम     : 

2. िन्म जतजर्     : 

3. िगह (एससी/एसर्ी/ओबीसी/यूआर)  : 

4. पिनाम/व्यिसाय    : 

5. संपकह  जििरण     :  
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 आिासीय अजधकाररक 

ित्तहमान  स्ट्र्ायी  

पता     

मोबाईल/फोन 

नं.  

   

ईमेल:    

 

6. संिगह/सेिा [िर्ां कर्ीं लागू र्ो] 

 

7. िैजिक योग्यता (उत्क्म कालानुक्म में) 

 

क्म.सय या जिश्व जिद्यालय 

/समकि संस्ट्र्ान का 

नाम 

जडग्री  उत्तीणह करने  

का िषह  

प्राप्त अंकों का 

प्रजतित (%) 

िैिजणक 

योग्यता  

जिषय/जििेषज्ञता  

       

       

 

8. कायह का अनुभिः 

8क) ितहमान रोिगार से िुरू करते हुए कालानुक्म में कमहचारी के रूप में अनुभि का ररकॉडह, उत्क्म में बताएं: 

 

क्म. संय या जनयोिा का नाम एिं पता 

(सरकार/पीएसयू/मंत्रालय/जिभा

ग/कोई अन्य) 

पिनाम/िेतन या िेतनमान 

(िेतन मैररक्ट्स में िेतन)* 

सेिा की अिजध कायह की 

प्रकृजत/अनुभ

ि 
 दिनांक से तक 

      

 

*सार् र्ी ऊपर क्म सं. ििाहएं िो अपर सजचि/जिला न्यायाधीि/अपर जिला न्यायाधीि/मेिर िनरल (अर्हता के तर्त िैसा भी लागू 

र्ो) अर्िा उससे ऊपर के समकि र्ो।  

8ख) ितहमान िचनबधत्ता से िुरू करते हुए कालानुक्म में पेिेिर अनुभि का ररकॉडह, उत्क्म में बताएं 

 

क्म. संय या व्यिसाय का जििरण         सेिा की अिजध दकए गए कायह की प्रकृजत* 

  से  तक  

   

 

*िैसे प्रिासन /सेिा मामले /न्याजयक अर्िा अधह-न्याजयक /िांजडक /जसजिल /कर-जनधाहरण /कंपनी मामले /पयाहिरण संबंधी मामले 

/जित्त /लेखा /अर्हिास्त्र /व्यिसाय /िाजणज्य /प्रबंधन /सािहिजनक मामले अर्िा कोई अन्य, िैसा भी लागू र्ो/ सरकार के सार् जनयोिन, 

यदि कोई र्ो, को ििाहया िाए। 
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9.  भारत सरकार के अपर सजचि/   : 

जिला न्यायाधीि/अपर जिला न्यायाधीि/ 

मेिर िनरल अर्िा कोई अन्य समकि  

रैंक (िर्ां कर्ीं लागू र्ो) के गे्रड में िेतनमान  

प्राप्त करने की जतजर् 

10.  आिेिक के न्याय जनणहयन अनुभि पर   : 

आलेख (200 िब्िों में)  

(िर्ां कर्ीं पर लागू र्ो) 

 

11.  संबंजधत न्यायालयों/न्यायाजधकरणों के    :            ऐसे मामलों का जििरण 

समि मामलों के संचालन में संजिप्त   (ररपोर्ह दकए गए मामले/मामले जिनकी ररपोर्ह नर्ीं हुई) जििरण सजर्त 

अनुभि (यदि लागू र्ो) 

 

12. अनुभि का प्रमाण, जिसमें अजधििा/चार्हडह आकउंर्ेंर्  : 

 आदि के रूप में नामांकन सं/पंिीकृत सं. िाजमल र्ो। 

 [सरकारी या न्याजयक अजधकारी के अलािा अन्य अभ्यर्र्हयों के जलए]       

13. िार्षहक आय, जिसके सार् अद्यतन आयकर जििरजणका  : 

र्ो [सरकारी या न्याजयक अजधकारी के अलािा अन्य अभ्यर्र्हयों 

के जलए]         

14. मुय य उपलजब्धयों पर 05 आलेख [200 िब्ि प्रत्येक]  : 

 

15. पुरस्ट्कार/सम्मान/प्रकािन, यदि कोई र्ो,    :  

 

16.रािनैजतक िल सजर्त व्यािसाजयक जनकायों/संस्ट्र्ानों/ 

सोसाइरर्यों/दकसी अन्य जनकाय के सार् संबंधन।    :  

 

17. कोई अजतररि िानकारी, यदि कोई र्ो, जिसका पि के जलए  

दकए गए आिेिन के समर्हन में उल्लेख करना चार्।े   : 

 

घोषणा  

 

1. मैं यर् प्रमाजणत करता हाँ दक ऊपर िी गई सूचना मेरी िानकारी एिं जिश्वास के अनुसार पूणहत: सर्ी एिं पूणह र् ैतर्ा इसमें कुछ भी 

जछपाया/जिुदजपत नर्ीं दकया गया र्।ै यदि दकसी समय मेरे द्वारा दकसी सामग्रीगत सूचना को जछपाने/जिुदजपत दकए िाने का ज्ञान 

र्ोगा तो मेरी उम्मीििारी/सेिांऍं दकसी प्रकार के नोरर्स के जबना तत्काल समाप्त कर िी िाएंगी।  

2. चयन सजमजत की बैठक के बाि मैं अपनी अभ्यर्र्हता को िापस नर्ीं लूाँगा। 

3. जनयुजि के जलए एसीसी द्वारा चयजनत दकए िाने पर मैं जनयुजि को मना नर्ीं करूाँ गा।  

4. मैं जनयुजि के आििे के िारी र्ोने के 30 दिनों के भीतर कायहभार ग्रर्ण करूाँ गा।  

5. मैं इसे िानता हाँ दक यदि मैं क्म सं.2 से 4 में उजल्लजखत ितों में से दकसी भी ितह का उल्लंघन करूाँ गा तो भारत सरकार द्वारा मुझे 

संिगह-बाह्य तर्ा दकसी स्ट्िायत्त जनकाय/सांजिजधक जनकाय तर्ा जिजनयामक जनकाय में जनयुजि र्तेु जिचार के जलए तीन िषह की 

अिजध के जलए जििर्िहत कर दिया िाएगा।   

स्ट्र्ान:  

 

दिनांक:            अभ्यर्ी के र्स्ट्तािर  



[भाग II—खण् ड 3(i)] भारत का रािपत्र : असाधारण 15 

अनलुग्नक-II 

 जनयोिा/कायाहलय प्रमखु/अग्रेषण प्राजधकारी द्वारा दिया िान ेिाला प्रमाणपत्र 

1. प्रमाजणत दकया िाता र् ैदक श्री/श्रीमती/कुमारी__________________________________ द्वारा दिया गया जििरण सर्ी 

र् ैतर्ा उनके पास अनुबंध- । में उजल्लजखत िैिजणक योग्यताएं और अनुभि र्ैं।  

2. यर् भी प्रमाजणत दकया िाता र् ैदक उनके जिरू्ध  कोई सतकह ता/अनुिासनात्मक मामला लंजबत या जिचाराधीन नर्ीं र् ैऔर 

सीपीओ द्वारा संलग्न अनुलग्नक (III) में सतकह ता मंिूरी िारी की गई र्ै।  

3. उनका/उनकी सत्यजनष्ठा प्रमाजणत की गई र्।ै  

4. जपछले 10 िषों की अिजध के िौरान श्री/श्रीमती/कुमारी_________________________________ पर कोई गंभीर या 

मामूली िुमाहना नर्ीं लगाया गया।  

5. जपछले िषों के एसीआर/एपीएआर के निीनतम साक्षयादंकत फोर्ोस्ट्रे्र् प्रजतयां (एसीआर/एपीएआर की प्रत्येक फोर्ोस्ट्रे्र् प्रजत 

साक्षयांदकत र्ोनी चाजर्ए) श्री/श्रीमती/कुमारी के संबंध _________________________ के संबंध में इसके सार् संलग्न र्ै।  

संिगह जनयंत्रण प्राजधकारी की मुर्र एिं र्स्ट्तािर  

 

अनलुग्नक-III 

उस अजधकारी का जििरण जिसके जलए सतकह ता जनकासी मांगी िा रर्ी र्ै। 

(मुय य सतकह ता अजधकारी अर्िा जिभाग के प्रमुख द्वारा र्स्ट्तािर सजर्त दिया िाना)  

 

1. अजधकारी का नाम (पूरा नाम)     : 

 

2. जपता का नाम       :  

 

3. िन्म जतजर्      :  

 

4. सेिा जनिृजत्त की तारीख     :  

 

5. सेिा में प्रिेि की तारीख     :  

 

6. अजधकारी दकस सेिा से संबंजधत र्ै, (जिसमें,  

बैच/िषह/संिगह आदि िर्ॉं कर्ीं लागू र्ो, बताया िाए)  :  

 

7. धाररत पि (पूिहिती िस िषों के िौरान)    :  

 

क्.सं. संगठन (पूरा 

नाम) 

पिनाम तर्ा 

तैनाती का स्ट्र्ान 

संबंजधत प्रिासजनक/नोडल 

मंत्रालय/जिभाग का नाम 

(पीएसयू आदि के अजधकाररयों के 

मामले में) 

से तक 
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8. क्ट्या अजधकारी को संदिग्ध सत्यजनष्ठा की सर्मत सूची या  : 

अजधकारी सूची में रखा गया र्ै। (यदि र्ां, तो जििरण दिया िाए)  

 

9. क्ट्या अजधकारी के जिुद्ध  जपछले 10 िषों के िौरान सतकह ता : 

िजृष्ट सजर्त दकसी किाचार के आरोप की िांच की गई र्।ै  

यदि र्ॉं तो फैसला क्ट्या र्ा (*)       

 

10. क्ट्या अजधकारी को जपछले 10 िषों के िौरान कोई संजा िी : 

गई र्ै, यदि र्ां तो उसकी तारीख तर्ा िडं(*) का जििरण  

    

11. क्ट्या अजधकारी के जिुद्ध  आि की तारीख में कोई   : 

अनुिासनात्मक/िांजडक कारहिाई या चार्हिीर् लंजबत र्।ै (यदि र्ां, 

तो संिभह संय या, यदि दकसी भी आयोग के, सजर्त जििरण िें)        

12. क्ट्या अजधकारी के जिुद्ध  आि की तारीख में कोई  : 

कारहिाई जिचाराधीन र्।ै(यदि र्ॉं तो जििरण िें (*)      

 

 

(*) यदि जिगत समय में आयोग से सतकह ता जनकासी प्राप्त की गई र्ी तो उसके बाि की अिजध के जलए सूचना उपलब्ध करें।  

 

 

तारीख:  

(नाम और र्स्ट्तािर)  

 

प्ररूप II 

(जनयम 17 िखेें) 

अध्यि/सिस्ट्य (अजधकरण का नाम) के जलए पि की िपर् का प्रुदप  

मैं, ए.बी., के अध्यि/सिस्ट्य के रूप में जनयुि दकया गया ह ं(अजधकरण का नाम सत्यजनष्ठा से पुजष्ट करता/करती ह ंया मैं ईश्वर के नाम 

की िपर् लेता/लेती ह ंदक मैं अध्यि/सिस्ट्य (अजधकरण का नाम) के रूप में अपने कतहव्यों का जनिहर्न ईमानिारी और कतहव्यजनष्ठा स े

जबना दकसी डर या पिपात, से्नर् या द्वषे के अपनी िमता, ज्ञान और जनणहय के अनुसार कुंदगा/कुंदगी और मैं संजिधान और कानून की 

व्यिस्ट््‍र्ा को बनाए रखूंगा/रखूंगी । 

प्ररूप III 

(जनयम 17 िखेें) 

अध्यि/सिस्ट्य (अजधकरण का नाम) के जलए गोपनीयता की िपर् का प्रपत्र 

मैं, ए.बी., (न्यायाजधकरण का नाम) के अध्यि/सिस्ट्य के रूप में जनयुि र्ोने के पश्चात्, सत्यजनष्ठा से पुजष्ट करता/करती हं या मैं ईश्वर के 

नाम की िपर् लेता/लेती ह ंदक मैं प्रत्यि या परोि रूप से दकसी भी व्यजि या व्यजियों को कोई भी बात जिसे मेरे जिचार के अधीन 

लाया िाएगा या मुझे  अध्यि/सिस्ट्य/उि (अजधकरण का नाम) के अध्यि/सिस्ट्य के रूप में मेरे कतहव्यों के उजचत जनिहर्न के जलए 

आि‍यक र्ोने के जलए ज्ञात र्ोगा, नर्ीं बताउंगी या प्रकर् कुंदगी । 

[फा.सं.ए-50050/9/2016-प्रिा.1 सी (सीईएसर्ीएर्ी) (भाग-1)] 

ऋजत्िक पांडे, संयुि सजचि 

स्ट्पष्टीकारक ज्ञापन 

जनयम 11, 2020 के डब्ल्यूपी (सी) संय या 804 में भारत के माननीय उच्चतम न्यायालय के जनणयह  को प्रभािी करने के जलए 1 िनिरी, 

2021 से पूिहव्यापी प्रचालन ितेा र्।ै यर् प्रमाजणत दकया िाता र् ैदक कोई भी व्यजि ऐसे पूिहव्यापी प्रचालन से प्रजतकूल रूप से प्रभाजित 

नर्ीं र्ोगा।  
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MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the 15th September, 2021 

 G.S.R. 635 (E).—In exercise of the powers conferred by section 3 of the Tribunal Reforms Act, 2021 (33 of 

2021) and in supersession of the Tribunal, Appellate Tribunal and other Authorities (Qualifications, Experience and 

other Conditions of Service of Members) Rules, 2020 except as respects things done or omitted to be done before such 

supersession, the Central Government hereby makes the following rules, namely:- 

CHAPTER I 

PRELIMINARY 

1. Short title, commencement and application.—   

(1) These rules may be called the Tribunal (Conditions of Service) Rules, 2021. 

(2) Save as provided in these rules, they shall come into force on the date of their publication in the Official Gazette. 

(3) These rules shall apply to the Chairperson and Member of the Tribunal as specified in column (2) of the First 

Schedule of the Tribunal Reforms Act, 2021 (33 of 2021). 

2. Definitions.— In these rules, unless the context otherwise requires, - (a)“Act” means an Act specified in column (3) 

of the First Schedule to  the Tribunal Reforms Act, 2021 (33 of 2021); 

(b) “Chairperson’’ shall have  the same meaning as assigned to it in clause  (a) of the section 2 of the Act;  

(c) “Committee” means the Search-cum-Selection Committee referred to in sub-section (3) of section 3 of the Act; 

(d) "Member" shall have the same meaning as assigned to it  in  clause  (b) of the section 2 of the Act; 

(e) “Tribunal” shall have  the same meaning as assigned to it in   clause  (e) of section 2 of the Act; 

(f) words and expressions used herein and not defined but defined in the Act shall have the same meanings 

respectively assigned to them in the respective Acts. 

CHAPTER II 

APPOINTMENT OF CHAIRPERSON AND MEMBER 

3. Qualifications.— (1) In case of Industrial Tribunal under the Industrial Disputes Act, 1947 (14 of 1947), a person 

shall not be qualified for appointment as Presiding Officer, unless he,- 

(a) is, or has been, a Judge of a High Court; or 

(b) has, for a combined period of ten years, been a District Judge and Additional District Judge. 

(2) In case of Income-tax Appellate Tribunal under the Income-tax Act, 1961 (43 of 1961), a person shall not be 

qualified for appointment as ,- 

(a) President unless he is a sitting or retired Judge of a High Court and who has completed not less than 

seven years of service as a Judge in a High Court or a Vice-President of the Income-tax Appellate Tribunal; 

(b) Vice-President, unless he has been a Member; and 

(c) Judicial Member, unless,–– 

(i) he has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or 

(ii) he has been a member of the Indian Legal Service with ten years of experience in litigation 

and has held a post of Additional Secretary or any equivalent or higher post for two years; or 

(iii) he has been an advocate for ten years with substantial experience in litigation under 

Income-tax laws in Income-tax Appellate Tribunal, High Court or Supreme Court; 

(d) Accountant Member, unless, –– 

(i) he has for twenty-five years been in the practice of accountancy,— 

(A) as a chartered accountant under the Chartered Accountants Act, 1949 (38 of 

1949); or 

(B) as a registered accountant under any law formerly in force; or partly as such 

registered accountant and partly as a chartered accountant; or 
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(ii) he has been a member of the Indian Revenue Service (Income-tax Service Group ‘A’) and 

has held the post of Principal Commissioner of Income-tax or any equivalent or higher post and has 

performed judicial, quasi-judicial or adjudicating function for three years. 

(3) In case of Customs, Excise and Service Tax Appellate Tribunal under the Customs Act, 1962 (52of 1962), a 

person shall not be qualified for appointment as,- 

(a) President unless, — 

(i) he is, or has been, a Judge of a High Court and who has completed not less than seven 

years of service as a Judge in a High Court; or 

(ii) he is the member of the Appellate Tribunal; 

(b) Judicial Member, unless, — 

(i) he has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or  

(ii) he has been a member of the Indian Legal Service with ten years of experience in litigation 

and has held a post of Additional Secretary or any equivalent or higher post for two years; or  

(iii) he has been an advocate for ten years with substantial experience in litigation under 

indirect tax laws in Customs, Excise and Service Tax Appellate Tribunal, High Court or Supreme 

Court; 

(c) Technical Member, unless he has been a member of the Indian Revenue Service (Customs and 

Central Excise Service Group 'A') and has held the post of Principal Commissioner of Customs or 

Central Excise or any equivalent or higher post and has performed judicial, quasi-judicial or 

adjudicating function for three years. 

(4) In case of Appellate Tribunal under the Smugglers and Foreign Exchange Manipulators (Forfeiture of 

Property) Act, 1976 (13 of 1976), a person shall not be qualified for appointment as,- 

(a) Chairman, unless he is, or has been, a Judge of a Supreme Court or Chief Justice of a High Court; 

(b) Member, unless he has held the post of Additional Secretary to the Government of India or any 

equivalent or higher post and has performed judicial, quasi-judicial or adjudicating function for 

three years. 

(5) In case of Tribunals under the Administrative Tribunal Act, 1985 (13 of 1985), a person shall not be qualified 

for appointment as.- 

(a) Chairman, unless he, – 

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for a period of not less than three years, held office as Administrative Member or 

Judicial Member in the Central Administrative Tribunal. 

(b) Judicial Member, unless he,– 

(i) is, or has been, a Judge of a High Court; or 

(ii) has held the post of Additional Secretary to the Government of India or any equivalent or 

higher post in the Department of Legal Affairs or the Legislative Department including Member–

Secretary, Law Commission of India; or 

(iii) has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or 

(iv) has, for ten years, been an advocate with substantial experience in litigation in service 

matters in Central Administrative Tribunal, Armed Forces Tribunal, High Court or Supreme Court. 

(c) Administrative Member, unless he has held the post of Additional Secretary to the  Government of 

India or any other post under the Central Government or a State Government and carrying the scale of pay 

which is not less than that of an Additional  Secretary to the Government of India: 

Provided that the officers belonging to the All-India services who were or are on Central deputation 

to a lower post shall be deemed to have held the post of Additional Secretary from the date such officers were 

granted proforma promotion or actual promotion whichever is earlier to the level of Additional Secretary and 

the period spent on Central deputation after such date shall count for qualifying service for the purpose of this 

clause. 
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(6) In case of Railway Claims Tribunal under the Railway Claims Tribunal Act, 1987 (54 of 1987), a person 

shall not be qualified for appointment as,- 

(a) Chairman, unless he, – 

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for a period of not less than three years, held office as Vice-Chairman, Judicial 

Member or Technical Member, as the case may be. 

(b) Vice-Chairman (Judicial), unless he, – 

(i) is, or has been, a Judge of a High Court; or  

(ii) has been a member of the Indian Legal Service with ten years of experience in litigation 

and has held a post of Additional Secretary or any equivalent or any higher post; or 

(iii) has, for two years, held a civil judicial post carrying a scale of pay which is not less than 

that of an Additional Secretary to the Government of India; or  

(iv) has, for a period of not less than three years, held office as a Judicial Member. 

(c) A person shall not be qualified for appointment as the Vice-Chairman (Technical), unless he, – 

(i) has, for a period of not less than three years, held office as a Technical Member; or 

(ii) has, for two years, held a post under a railway administration carrying a scale of pay which 

is not less than that of an Additional Secretary to the Government of India and has adequate 

knowledge of rules and procedure of, and experience in, claims and commercial matters relating to 

railways.  

(d) A person shall not be qualified for appointment as a Judicial Member, unless he, – 

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or  

(iii) has been an advocate for ten years with substantial experience in litigation in claim 

settlements pertaining to damage to life and property in Railway Claims Tribunal, High Court or 

Supreme Court. 

(e) A person shall not be qualified for appointment as a Technical Member unless he is a person of 

ability, integrity and standing having special knowledge of rules and procedure of, and experience 

in, claims and commercial matters relating to railways of not less than twenty-five years. 

(7) In case of Securities Appellate Tribunal under the Securities Exchange Board of India Act, 1992 (15 of 

1992), a person shall not be qualified for appointment as,- 

(a) Presiding Officer unless he is, or has been, a Judge of the Supreme Court or a Chief Justice of a 

High Court;  

(b) Judicial Member unless, ––  

(i) is, or has been, a Judge of a High Court; or  

(ii) has been an advocate for ten years with substantial experience in litigation in matters 

relating to financial sector before Securities Exchange Board of India, Securities Appellate Tribunal, 

High Court or Supreme Court. 

(c) Technical Member unless, –– 

(i) has held the post of Additional Secretary in the Ministry or Department of the Central 

Government or any equivalent or higher post in the Central Government or a State Government; or 

(ii) is a person of proven ability, integrity and standing having special knowledge and 

professional experience, of not less than twenty-five years, in financial sectors including securities 

market or pension funds or commodity derivatives or insurance: 

Provided that a Member or Part time Member of the Board or the Insurance Regulatory and 

Development Authority or the Pension Fund Regulatory and Development Authority, or any person at senior 

management level equivalent to Executive Director in the Board or in such Authorities, shall not be 

appointed as Presiding Officer or Member of the Securities Appellate Tribunal, during his service or tenure 
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as such with the Board or with such Authorities, as the case may be, or within two years from the date on 

which he ceases to hold office as such in the Board or in such Authorities: 

Provided further that the Presiding Officer or Member shall be a person who does not have any 

financial or other interest as are likely to prejudicially affect their functions as such Presiding Officer or 

Member. 

(8) In case of Debts Recovery Tribunal under the Recovery of Debts Due to Banks and Financial Institutions 

Act, 1993 (51 of 1993), a person shall not be qualified for appointment as Presiding Officer of the Debts Recovery 

Tribunal, unless he, is, or has been, a District Judge. 

(9) In case of Debts Recovery Appellate Tribunal under the Recovery of Debts Due to Banks and Financial 

Institutions Act, 1993 (51 of 1993), a person shall not be qualified for appointment as Chairperson, unless he, –– 

(a) is, or has been, a Judge of a High Court; or 

(b) has been a member of the Indian Legal Service with ten years of experience in litigation and has 

held a post of Additional Secretary or any equivalent or any higher post; or 

(c) has held office as the Presiding Officer of a Debts Recovery Tribunal for three years. 

(10) In case of Telecom Disputes Settlement and Appellate Tribunal under the Telecom Regulatory Authority of 

India Act, 1997 (24 of 1997), a person shall not be qualified for appointment as,- 

(a) Chairperson, unless he, – 

(i)  is, or has been, a Judge of Supreme Court; or 

(ii)  is, or has been, Chief Justice of a High Court. 

(b) Member unless he is a person of ability, integrity and standing having special knowledge of, and 

professional experience of, not less than twenty-five years in economics, business, commerce, law, 

finance, accountancy, management, industry, public affairs, administration, telecommunications or 

any other matter which is useful to the Telecom Disputes Settlement and Appellate Tribunal. 

(11) In case of National Company Law Appellate Tribunal under the Companies Act, 2013 (18 of 2013), a person 

shall not be qualified for appointment as,- 

(a) Chairperson unless he is, or has been, a Judge of the Supreme Court or the Chief Justice of a  

High Court; 

(b) Judicial Member unless he, – 

(i) is, or has been, a Judge of a High Court; or  

(ii) is a Judicial Member of the National Company Law Tribunal for five years; or 

(iii) has been an advocate for ten years with substantial experience in litigation in matters 

relating to company affairs before National Company Law Tribunal, National Company Law 

Appellate Tribunal, High Court or Supreme Court. 

(c) Technical Member unless he is a person of proven ability, integrity and standing having special 

knowledge and professional experience, of not less than twenty-five years, in law, industrial finance, 

industrial management or administration, industrial reconstruction, investment, accountancy or any 

other matter which is useful to the National Company Law Appellate Tribunal. 

(12) In case of National Consumer Disputes Redressal Commission under the Consumer Protection Act, 2019 (35 

of 2019), a person shall not be qualified for appointment as,- 

(a) President, unless he, – 

(i) is, or has been, a Judge of the Supreme Court; or 

(ii) is, or has been, Chief Justice of a High Court.  

(b) Member unless he,– 

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or 

(iii) is a person of ability, integrity and standing, and having special knowledge of, and 

professional experience of not less than twenty-five years in economics, business, commerce, law, 



[भाग II—खण् ड 3(i)] भारत का रािपत्र : असाधारण 21 

finance, accountancy, management, industry, public affairs, administration or any other matter 

which is useful to the National Consumer Disputes Redressal Commission. 

(13) In case of Appellate Tribunal for Electricity under the Electricity Act, 2003 (36 of 2003), a person shall not 

be qualified for appointment as,- 

(a) Chairperson, unless he, –– 

(i) is, or has been, a Judge of Supreme Court; or 

(ii) is, or has been, Chief Justice of a High Court.  

(b) Judicial Member, unless he,–– 

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or 

(iii) has been an advocate for ten years with substantial experience in litigation in matters 

relating to power sector before Central Electricity Regulatory Commission, State Electricity 

Regulatory Commission, Appellate Tribunal for Electricity, High Court or Supreme Court. 

(c) Technical Member unless he is a person of ability, integrity and standing having special knowledge 

of, and professional experience of, not less than twenty-five years in matters dealing with electricity 

generation, transmission, distribution, regulation, economics, business, commerce, law, finance, 

accountancy, management, industry, public affairs, administration or in any other matter which is 

useful to the Appellate Tribunal. 

(14) In case of Armed Forces Tribunal under the Armed Forces Act, 2007 (55 of 2007), a person shall not be 

qualified for appointment as,- 

(a) Chairperson, unless he, - 

(i) is, or has been, a Judge of Supreme Court; or 

(ii) is, or has been, a Chief Justice of a High Court. 

(b) Judicial Member unless he is- 

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for ten years, been an advocate with substantial experience in litigation in service 

matters in Central Administrative Tribunal, Armed Forces Tribunal, High Court or Supreme Court. 

(c) Administrative Member, unless he, - 

(i) has held or has been holding the rank of Major General or above for a total period of three 

years in the Army or equivalent rank in the Navy or the Air Force; or 

(ii) has served for not less than one year as Judge Advocate General in the Army or the Navy 

or the Air Force, and is not below the rank of Major General, Commodore and Air Commodore 

respectively; or 

(iii) is a person of ability, integrity and standing having special knowledge of, and professional 

experience of not less than thirty years in, economics, business, commerce, law, finance, 

accountancy, management, industry, public affairs, administration or in any other matter useful to 

the Armed Forces Tribunal. 

(15) In case of National Green Tribunal under the National Green Tribunal Act, 2010 (19 of 2010), a person shall 

not be qualified for appointment as,- 

(a) Chairperson, unless he, –  

(i) is, or has been, a Judge of Supreme Court; or 

(ii) is, or has been, Chief Justice of a High Court. 

(b) Judicial Member, unless he, –  

(i) is, or has been, a Judge of a High Court; or 

(ii) has, for a combined period of ten years, been a District Judge and Additional District 

Judge; or 
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(iii) has, for ten years, been an advocate with substantial experience in litigation in matters 

relating to environment and forest in National Green Tribunal, High Court or Supreme Court. 

(c) Expert Member, unless he, - 

(i) has a degree or Post-graduation degree or Doctorate Degree in Science and has an 

experience of twenty-five years in the relevant field including five years’ practical experience in the 

field of environment and forests (including pollution control, hazardous substance management, 

environment impact assessment, climate change management, biological diversity management and 

forest conservation) in a reputed National level institution; or  

(ii) has administrative experience of twenty years including experience of five years in dealing 

with environmental matters in the Central Government or a State Government or in a reputed 

National or State level institution. 

4. Selection for posts of Members and Chairpersons.— (1)The Committee may cause a vacancy circular to be 

issued through the Member-Secretary, giving details of the posts of Members proposed to be filled up, including the 

following— 

(a) number of existing and anticipated vacancies; 

(b) qualifications; 

(c) salary and allowances; 

(d) format for application; and 

(e) last date for filing of applications, 

in Form-I after making such modifications as may be deemed fit. 

(2) The Committee shall scrutinise, or cause to be scrutinised, every application received in response to the 

circular, against the qualifications and may shortlist such number of eligible candidates for personal interaction as it 

may deem fit. 

(3) For the post of Chairperson, the Committee may, either cause a vacancy circular to be issued and call for 

applications or search for suitable persons eligible for appointment and make an assessment for selection to the post of 

Chairperson. 

(4) The Committee shall make its recommendations based on the overall assessment of eligible candidates 

including assessment through the personal interaction after taking into account the suitability, record of past 

performance, integrity as well as adjudicatory experience keeping in view the requirements of the Tribunal and shall 

recommend a panel of two names for every post for which selection is being done in accordance with the provisions of 

sub - section (7) of section 3 of the Act. 

5. Selection for re - appointment.— (1) An application for re-appointment shall be considered in the same manner as 

that for the original appointment, preferably, alongwith all the persons shortlisted in response to the vacancy circular 

or otherwise. 

(2)  While making its assessment for suitability to a post, the Committee shall give additional weightage to the 

persons seeking re-appointment for their experience in the Tribunal and while doing so, shall take into account, the 

performance of the person while working as a Member or a Chairman in the Tribunal. 

6. Medical fitness of Chairperson and Member.—No person shall be appointed as the Chairperson or Member of 

the Tribunal unless he is declared medically fit by an authority specified by the Central Government in this behalf.  

7. Casual vacancy.— In case of a casual vacancy in the office of,— 

(a) the Chairperson, Central Government may appoint one of the Vice-Chairpersons or Vice-Chairman, 

Vice-Presidents or in their absence, one of the Members of the Tribunal, to officiate as Chairperson; 

(b) the Chairperson of the Debts Recovery Appellate Tribunal, the Central Government may appoint the 

Chairperson of another Debts Recovery Appellate Tribunal to officiate as Chairperson; 

(c) the Presiding Officer of the Debts Recovery Tribunal, the Chairperson of the Debts Recovery 

Appellate Tribunal may appoint the Presiding Officer of another Debts Recovery Tribunal to officiate as 

Presiding Officer; 

(d) the Chairperson of the State Administrative Tribunals, the respective State Government may appoint 

one of the Members to officiate as Chairperson. 
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CHAPTER III 

RESIGNATION OR REMOVAL OF CHAIRPERSON OR MEMBER 

8. Resignation.— Chairperson or Member may, by writing under his hand addressed to the Central Government, 

resign his office at any time: 

Provided that the Chairperson or Member shall, unless he is permitted by the Central Government to 

relinquish office sooner, continue to hold office until the expiry of three months from the date of receipt of such notice 

or until a person duly appointed as a successor enters upon his office or until the expiry of his term of office, 

whichever is earlier. 

9. Procedure for inquiry into complaints.— (1) Where a written complaint alleging any definite charge of 

misbehavior or incapacity to perform the functions of the office in respect of a Chairperson or Member is received by 

the Central Government, it shall make a preliminary scrutiny of such complaint. 

(2)  Where, on preliminary scrutiny, the Central Government is of the opinion that there are reasonable grounds 

for making an inquiry into the truth of any misbehavior or incapacity of a Chairperson or Member, it shall make a 

reference to the Committee. 

(3) The Committee shall conduct an inquiry or cause an inquiry to be conducted by a person who is, or has been, 

a - 

(a) Judge of Supreme Court or Chief Justice of a High Court, where the inquiry is against a 

Chairperson; or 

(b) Judge of a High Court, where the inquiry is against a Member. 

(4)  The inquiry shall be completed within such time or such further time as may be specified by the Central 

Government preferable within six months. 

(5)  After the conclusion of the inquiry, the Committee shall submit its report to the Central Government stating 

therein its findings and the reasons thereof on each of the charges separately with such observations on the whole case 

as it may think fit. 

(6)  The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure,1908 (5 of 

1908) but shall be guided by the principles of natural justice and shall have power to regulate its own procedure, 

including the fixing of date, place and time of its inquiry. 

CHAPTER IV 

SALARY AND ALLOWANCES 

10. Salary.— (1) The Chairperson, except for the Presiding Officer of Debts Recovery Tribunal and Presiding Officer 

of the Industrial Tribunal shall, be paid a salary of Rs. two lakh fifty thousand  (fixed) per month. 

(2)  The Member shall be paid a salary of Rs. two lakh twenty- five thousand per month. 

(3)  A Presiding Officer of the Debts Recovery Tribunal or a Presiding Officer of the Industrial Tribunal 

constituted by the Central Government shall be paid a salary in the pay level of Rs.1,44,200 – 2,18,200. 

(4)  In case of a person appointed as the Chairperson, or Member, is in receipt of any pension, the pay of such 

person shall be reduced by the gross amount of pension drawn by him. 

11. Allowances.— (1) The Chairpersons and Members shall be entitled to draw allowances and benefits as are 

admissible to a Government of India officer holding Group 'A' post carrying the same pay. 

(2) Notwithstanding anything contained in sub-rule (1), with effect from the 1
st
 January, 2021, the Chairperson 

or Members shall have option to avail of accommodation to be provided by the Central Government as per the rules 

for the time being in force or shall be eligible for reimbursement of house rent subject to a limit of - 

(a) one lakh fifty thousand rupees per month in case of Chairperson, except for the Presiding Officer of 

Debts Recovery Tribunal and Presiding Officer of the Industrial Tribunal; and  

(b) one lakh twenty-five thousand rupees per month in case of Members of Tribunals and Presiding 

Officers of Debts Recovery Tribunal and the Industrial Tribunal. 
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12. Transport allowance.— The Chairperson, or Member shall be entitled to the facility of staff car for journeys for 

official and private purposes in accordance with the facilities as are admissible to a Government of India officer 

holding Group 'A' post carrying the same pay as per the provisions of Staff Car Rules. 

CHAPTER V 

PENSION, PROVIDENT FUND, GRATUITY AND LEAVE 

13. Pension, Provident Fund and Gratuity.— (1)  In case of a serving Judge of the Supreme Court or a High Court 

or a Member of an organised Service appointed as the Chairperson or Member, the service in the Tribunal shall count 

for pension to be drawn in accordance with the rules of the service to which he belongs and he shall be governed by 

the provisions of the General Provident Fund (Central Services) Rules, 1960 or the Contribution Pension System, as 

the case may be ,and the rules for pension applicable to him. 

(2) In all other cases, the Member shall be governed by the provisions of the Contributory Provident Fund (India) 

Rules, 1962 or the Contribution Pension System, as the case may be. 

(3) Additional pension and gratuity shall not be admissible for service rendered in the Tribunal. 

14. Leave. (1)  The Chairperson or a Member shall be entitled to thirty days of earned leave for every year of service. 

(2)  Casual Leave not exceeding eight days may be granted to the Chairperson or a Member in a calendar year. 

(3) The payment of leave salary during leave shall be governed by rule 40 of the Central Civil Services (Leave) 

Rules, 1972. 

(4) The Chairperson or Member shall be entitled to encashment of leave in respect of the earned Leave standing 

to his credit, subject to the condition that maximum leave encashment, including the amount received at the time of 

retirement from previous service shall not in any case exceed the prescribed limit under the Central Civil Service 

(Leave) Rules,1972. 

(5) Leave sanctioning authority for the- 

(a) Member, shall be Chairperson; 

(b) Chairperson of the State Administrative Tribunal or Members of State Administrative Tribunal in 

case of absence of Chairpersons, shall be the respective State Government; and 

(c) Chairperson or Member in case of absence of Chairperson, in cases other than covered in clause (b), 

shall be the Central Government. 

(6)  The Central Government shall be the sanctioning authority for foreign travel to the Chairperson, or a 

Member. 

CHAPTER VI 

MISCELLANEOUS 

15. Declaration of Financial and other Interests.— The Chairperson, or Member shall, before entering upon his 

office, declare his assets, and his liabilities and financial and other interests.  

16.Other conditions of service.— (1)The terms and conditions of service of a Chairperson, or Member with respect 

to which no express provision has been made in these rules, shall be such as are admissible to a Government of India 

officer holding Group 'A' post carrying the same pay. 

(2) The Chairperson, or Member shall not practice before the Tribunal, after retirement from the service of that 

Tribunals. 

(3) The Chairperson, or Member shall not undertake any arbitration assignment while functioning in these 

capacities in the Tribunals. 

(4) The Chairperson, or Member of the Tribunal, shall not, for a period of two years from the date on which they 

cease to hold office, accept any employment in, or connected with the management or administration of, any person 

who has been a party to a proceeding before the Tribunal: 

Provided that nothing contained in this rule shall apply to any employment under the Central Government or 

a State Government or a local authority or in any statutory authority or any corporation established by or under any 

Central, State or Provincial Act or a Government company as defined in clause (45) of section 2 of the Companies 

Act, 2013 (18 of 2013). 

17. Oath of office and secrecy.— Every person appointed to be the Chairperson, or Member shall, before entering 

upon his office, make and subscribe an oath of office and secrecy in Forms II and III annexed to these rules. 
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FORM I 

(See rule 4) 

[Format for vacancy circular including the format for application] 
F. No.                                         . 

Government of India 

Ministry of                      . 

Department of                         . 

***** 

Room No.                 .  

New Delhi-110001 

Dated, the                    . 

Vacancy Circular 

 

Subject: - Selection for the posts of Chairperson/Member in                                 Tribunal-reg. 

***** 

 

1. Tribunal: - The                     (Name of the Tribunal)                                      Tribunal is an Appellate 

authority established under                  Act,              to hear various appeals under the             Act,         .                    

headquarter is situated at                      and its regional Benches are situated at                                  .A 

Member, upon selection, may be posted at any of these places. 

 

2. Vacancy: - Applications are being invited for the following existing and         anticipated vacancies: 

 

Post Place Date of Vacancy 

   

 

3. Qualification:- The qualifications. eligibility, salary and other terms and conditions of the appointment of a 

candidate will be governed by the provisions of the Tribunal (Conditions of Service) Rules, 2021,  

 

4. Procedure for selection: - The Search-Cum-Section Committee constituted under the Tribunal Reforms Act 

2021 for recommending names for appointment to the said post shall scrutinise the applications with respect 

to suitability of application for the posts by giving due weightage to qualification and experience of 

candidates and shortlist candidates for conducting personal interaction. The final selection will be done on 

the basis of overall evaluation of candidates done by the Committee based on the qualification, experience 

and personal interaction. 

 

5. Application Procedure:- Applications of eligible and willing officers are requested through proper 

channel(wherever applicable) and are accompanied with (i) bio-data in the proforma at Annexure-I (ii) 

Certificate to be furnished by the employer/ head of office/ forwarding authority as in Annexure-II (iii) clear 

photocopies of the up-to-date CR/APAR dossier of the officer containing CR/APARs of at least last five 

years duly attested by a Group A officer (iv) cadre clearance (v) integrity certificate/clearance from vigilance 

and disciplinary angle as in Annexure-III (vi) statement giving details of major or minor penalties, if any, 

imposed on the officer during the last ten years, to the following address, so as to reach this office latest by 

_________________:- 

 

[Name and Address] 
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Applicants can Log on to https://................... to access the home page of the Online Application to apply 

(wherever applicable). 

 

6. No TA/DA will be admissible to the candidates to be called for interview/interaction. The candidates are 

required to make own arrangements. 

 

7. Advertisement and Prescribed application form can be downloaded from Ministry’s/Tribunals website       

(name of the website)                        . 

 

8. Any application received after due date without necessary Annexure as mentioned above will not be 

entertained. 

 

Wide publicity may be given in all organizations and their field formations to facilitate early and optimum number of 

application. 

 

 

(Name of the Signing Officer) 

Under Secretary to the Govt. of India/Director 

 

Annexure-I 

PROFORMA 

 

 

 

Space for 

photograph 

duly signed by 

candidate  

 

 

1. Name      : 

 

2. Date of Birth       : 

 

3. Category(SC/ST/OBC/UR)  : 

 

4. Designation/Profession  : 

 

5. Contact Details   :  
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 Residential Official 

Present Permanent 

Address:    

Mobile/Phone No.    

Email:    

 

6. Cadre/Service [Wherever applicable]     : 

 

7. Educational qualification (in reverse chronological order): 
Sl. No. Name of 

University/ 

Equivalent 

Institution  

Degree Year of 

passing  

Division/ 

% of marks 

obtained  

Academic 

Distinction 

Subject/ 

Specialization 

       

       

       

 

8. Work Experience: 

 

8A. For the experience as employee, Employment record in chronological order starting with present 

Employment, list in reverse: 

 

Sl. No. Name & address of 

employer 

(Govt./PSU/Ministry/ 

Department/any other 

Designation, Pay or 

Scale of pay (Pay in 

Pay Matrix)*  

Period of  

Service  

Nature of work/ 

experience  

 From To 

     

     *Also indicate SI No. in above, which is equivalent to Additional Secretary/District Judge/Additional District 

Judge/Major General (as applicable under the qualification) or above 

 

8B. For the experience as Professional record in chronological order starting with present Engagement, list in 

reverse: 

Sl. No. Details of 

Profession  

 

Period of  

Service  

Nature of work done* 

 From  To 

     

    *Such as Administration /Service matters /Judicial or Qusai-Judicial /Criminal /Civil /Taxation /Company Affairs 

/Environmental matters /Finance /Accountancy /Economics /Business /Commerce /Management /Public Affairs or 

any other as may be applicable. Engagement with Government, if any, may be indicated. 
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9. Date from which drawing the pay scale   : 

in the grade of Additional Secretary/ 

District Judge/Additional District Judge/ 

Major General to the Government of India  

or any equivalent rank (wherever applicable). 

 

10. Write up on adjudicating experience  : 

of the applicant (200 words)  

[Wherever applicable] 

 

11. Experience alongwith brief write up in handling :  Details of Such cases 

Cases before relevant Courts/Tribunals/               (Reported Cases/UnreportedCases) 

[if applicable] 

 

12.  Proof of Experience, including  

Enrolment/Registration No. As an Advocate/CA etc. 

[For candidates other than Govt. or Judicial 

 officers]      : 

 

13. Annual Income along with copy of   : 

latest ITR [For Candidates other than 

Govt. or Judicial Officers]   

 

14. Write up on 05, major achievement   : 

(200 words each) 

 

15. Awards/honours/Publications, if any  : 

 

16. Affiliation with the professional bodies/  : 

Institutions/societies/or any other body 

Including political party. 

 

17. Additional information, if any, which   : 

You would like to mention in support  

of the application for the post. 

 

DECLARATION  

 

1. I certify that the foregoing information is correct and complete to the best of knowledge and belief and 

nothing has been concealed/distorted. If at any time I found to have concealed/distorted any material 

information; my appointment shall be liable to summary termination without notice. 

2. I shall not withdraw my candidature after the meeting of the Selection Committee. 
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3. I shall not decline the appointment, if selected for appointment by the ACC. 

4. I shall join within 30 days from the date of issue of order of appointment. 

5. I am aware that in case I violate any of the conditions mentioned at SI.No.2 to 4, the Government of India is 

likely to debar me for a period of three years for consideration for appointment outside the cadre and in any 

Autonomous Body/Statutory Body/Regulatory Body. 

 

Place :   

Date: 

Signature of the candidate  

 

Annexure-II 

CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF 

OFFICE/FORWARDEING AUTHOTITY 
1. Certified that the particular furnished by Shri/Smt/Kum--------------------------------------------------are correct 

and he/she possesses educational qualifications and experience mentioned in Annexure-I. 

 

2. It is also certified that there is no vigilance/ disciplinary case either pending or being contemplated against 

him/her and vigilance clearance issued by CVO in the enclosed Annexure (III). 

 

3. His/her integrity is certified. 

 

4. No major or minor penalty was imposed on Shri/Smt/Kum----------------------------------------------during the 

last 10 years period. 

 

5. The up-to-date attested Photostat copies of ACR/APAR of last years (each Photostat copy of ACR/APAR 

should be attested) in respect of Shri/Smt/Kum--------------------------------------------------in enclosed 

herewith.  

 

 

Seal & Signature of the cadre controlling Authority 

 

Annexure-III 

PARTICULARS OF THE OFFICERS FOR WHOM VIGILANCE CLEARANCE IS BEING SOUGHT  

(To be furnished and signed by the CVO or HOD) 

 

1. Name of the Officer (in full)   : 

 

2. Fathers name     : 

 

3. Date of Birth      : 

 

4. Date of Retirement     : 

 

5. Date of entry into service 
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6. Service to which the officer belongs   : 

including batch /year/ cadre etc. , 

wherever applicable 

 

7. Positions held (During ten preceding years):  

 

S. No Organisation  

(name in full) 

Designation & 

Place of Posting  

Administrative/ 

Nodal Ministry/ 

Department concerned 

(in case of officers of 

PSUs etc.) 

 

From To 

 

 

      

 

8. Whether the officer has been placed on  : 

the agreed list or list of Officer of 

 Doubtful Integrity (if yes, details to be given) 

 

9. Whether any allegation of misconduct  : 

Involving vigilance angle was examined 

against the officer during the last 10  

Years and if so with what result (*) 

 

10.  Whether any punishment was awards to  : 

the officer during the last 10 years and if  

so, the date of imposition and details of  

penalty (*)  

 

11. Is any disciplinary/ criminal proceedings   : 

or charge sheet pending against the  

officer as on date (if so, details to be 

furnished, including reference number, if 

any of the Commission) 

 

12. Is any action contemplated against the   : 

Officer as on date (if so, details to be  

furnished (*) 

(*) If vigilance clearance had been obtained from the Commission in the past, the information may be provided 

for the period thereafter, 

 

Date:  

(NAME AND SIGNATURE)  
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FORM II 

(See rule 17) 

Form of Oath of Office for Chairperson/ Member of the (Name of the Tribunal) 

I, A. B., having been appointed as Chairperson/ /Member of the (Name of the Tribunal do solemnly affirm/do swear in 

the name of God that I will faithfully and conscientiously discharge my duties as the  Chairperson/ Member (Name of 

the Tribunal)  to the best of my ability, knowledge and judgment, without fear or favour, affection or ill-will and that I 

will uphold the Constitution and the laws of   

 

FORM III 

(See rule 17) 

Form of Oath of Secrecy for Chairperson/ Member of the (Name of Tribunal) 

I, A. B., having been appointed as the Chairperson /Member of the(Name of Tribunal), do solemnly affirm/do swear 

in the name of God that I will not directly or indirectly communicate or reveal to any person or persons any matter 

which shall be brought under my consideration or shall become known to me as Chairperson/ Member/ of the said 

(Name of Tribunal)except as may be required for the due discharge of my duties as the Chairperson/Member. 

 

[F. No. A.50050/9/2016-Ad.1C (CESTAT) (Pt-1)] 

RITVIK PANDEY, Jt. Secy. 

 

Explanatory Memorandum 

 Rule 11 gives retrospective operation from the 1
st
 January, 2021, in order to give effect to the judgment of the 

Hon‘ble Supreme Court of India in W.P(C) No. 804 of 2020.It is certified that no person is adversely affected by 

giving such retrospective operation. 
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